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INTRODUCTION 

I the Chairman, Committee on the. Welfare of Scheduled CCiStes 
and'Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Twenty-sixth Report 
(Seventh Lok Sabha) on Action Taken by Government on the recom-
mendations contained in the Fourteenth Report (Seventh Lok Sabha) 
on the Ministry of Finance, Department of Economic Affairs (Bank-
ing Division)-Credit facilities for Scheduled Castes and Scheduled 
Tribes. 

2. The Draft Report was considered and adopted by the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes at 
their sittings held on 29th June, 1982 and on 2nd July, 1982. 

3. The Report has been divided into the following Chapters:-

I. Report. 
II. Recommendati,ons/Observations which have been accepted 

by Govemment. 
III. Recommendations/Observations which the Committee do 

not desire to pursue in view of the Government's replies. 

IV. RecommendationslObservations in respect. of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Fourteenth Report (Seventh Lok Babha) 
of the Committee. is given in Appendix. It would be, obRefved there-
from that out of 42 recommendations made in the Iteport, 24 recom-
mendations, i.e., 57.1 per cent have been accepted by the Government; 
the Committee do not desire to pursue two recommendations, i.e., 
4.8 per cent of their recommendations in view of Governm .. nt's 
repliea: 16 recommendations, i.e., 38.1-per cent, in respeCt of which 
replies of Government have not been accepted by the Committee, 
require reiteration. 

NEW DELHI; 
19th July, 1982 
28th A.\'adh4, 190f (S)-: 

A. C. DAS, 
Chairman 

Committee Oft the W.l/ .... 01 Scheduled 
Cutes and ScWuled 2'.-the •• 

v 



CHAPTER I 

REPORT 

\ 

. This Report of the Committee deals with the action taken . by 
'GoYernment on the recommendations contained in the Fourteenth 
Report (Seventh Lok Sabha) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes on t.he Ministry of Finance, 
Department of Economic Affairs (Banking Division)-Credit faci-
lities for Scheduled Castes and Scheduled Tribes. 

1.2. In para 1.21 of their Fourteenth Report, .the COrnnUttee had 
noted that according to an estimate of the year 1977.78, of the 290 
million people living below the poverty line, 160 milUon were below 
75 per cent of the poverty line and the bulk of them constituted the 
Scheduled Castes and Scheduled Tribes. 

1.3. In para 1.22 of the Report, the Committee had referred to 
observation made in the re~t. of the Workin, Group on Scheduled 
Castes and other Backward cJ.aases during medium plan (1978-83) 

,published in August, 1978, that during the sUL"C8lSive Five Year Plan 
lls. 322.25 crares were spent for promoting lOeial and economic well 
being of these people. Of these only 10 per cent were spent on eco-
nomic development. 

J .4. In para 1.23 of the Report, the Committee had stated that they 
'full), agreed with the views expreaed by the CommiBlioner for 
Scheduled Castes and Scheduled Tribes that "thirty two years are 
no small period to stabilise transformation in a lIOciety and yet may 
not be long enough to fully atone the sins of the centuries. Etforts 
hllve been, made, perhaps not commensurate with the magnitude of 
the problems faced by weaker sections, more particularly by the 
Scheduled Castes and Scheduled Tribes. The nation can claim all 
all-round growth. But the same cannot be said of the weaker sec-
tions like Scheduled Castes and Scheduled Tribes." 

1.5 In para 1.24 of the Report. the Commit.tee had stated that. they 
were strongly of the opinion that only through economic development 
of Scheduled Castes and Scheduled Tribes We could succeed In get-
ting for them freedom from poverty, inequalities and injustices. for 
which. vigorous and combined efforts would have to be made both 
by Government and private agencies engaged in the upJiftrnent of 
these communities and more financial resources would have to be 
pro\;ded during the next Five VeAlr Plans. 
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1.6. In their reply dated 31-3-1982 to the aforeaaid observations of 
the Committee, the Ministry of Finance, Department of Economic 
Mairs (Banking Division) have stated that the Government are 
conscious of the tact that, while the Scheduled Castes have received 
some benefit. through planned development over the years, especially 
in the field of education, a large proportion of them continue to live 
at poverty levels, that expenditure on the programmes for them have 
not been adequate and that greater efforts particularly for their eco-
nomic developm~nt are necessary. 

As a mattei' of fact the approach to the development of Scheduled 
Castes in the Sixth Plan is based on these considerations. 
Three main instruments have been devised in the strategy for deve-
lopment of Scheduled Castes:-

(a) Special Component Plans as part of State Plans and rele-
vant Central Sector' P~ans.· . 

(b) Special Central AssistaDce to the Special Component Plans 
as addition~lity to the outlays in the Special Component 
Plan' of States. 

(c) Scheduled Castes Development Corporations, with mat.ch-
ingassiatance (49 per Cent) from the Centre to the States 
for investment in their CorPorations. 

The Special Component Plans have been decided in order to chan-
neUse due share of Plan Development benefits to the Scheduled 
\Cast~s, ,One of the main objcctives of the Special Component Plan 
~s to subst!IDtially assist Scheduled Caste famUies through cpm-
prehensive and integrated family oriented programmes of economic 
devfi!lopment. 

The Prime Minister wrote to the State Chief Ministers on March 
.12, 1980 conveying the deep concern of the Government of India 
about the problems ,of Scheduled Castes and the high priority attach-
ed to the task of their rapid socio-econ.omic development. The Prime, 
Minister emphas1aed that for this purpose, it is particularly important 
'to take note of the developmental needs of the' Scheduled Castes in 
each occupational category, identify the available opportunities suit-
-able for them, fonnulate appropriate developmental programmes in 

. the li.ht,g~ the above and build these programllles and corresponding 
outlays into the Special Component Plan. She also emphasised that 
the ScheGulecl Castes Development Corporations should be activated 
and made etfec:tive in the field. 
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An o~t1ay of Rs. 600 crores has been provided in the Sixth Plan 
(1980-85) for giving Special Central Assistance to the Special Com-
ponent Plans of States as addi~onality to the provisions in their 
.Special Component Plans from their respective State Plans. In addi· 
tion, the Sixth Plan provides an outlay of Rs. 65 crores under grant-
in-aid to State Government for investment in their respective 
Scheduled Caste Development Corporations, in the ratio of 49 : 51. 

lt is also to be noted that point No.7 of the New 20 Point Pro-
gramme is to "accelerate Programmes for the development of Sche-
duled Castes and Tribes." 

Thus, Govel1l111Cnt's actions are broadly along the lines indicated 
in the above recommendations. 

1.7 Tile ~atee are DOt saU5Iied willa Ibe repI, 0( tile Gotec -t. 
Tiley deae ... IIIOI'e apedk ..... ~""ye illfol1llldoa ....... IIIe .weII. 

] .S. In Para 2.6 of tbe Report, the Committee had expres~d c~ern 
that there was no separate set up or Cell in. the MiniSlry of FInance, 
Department of-Economic Atfajn (Banking Divilion) aod the Reserve· .... k 
of India to look aftee the credit requirements of the Scbeduled Qtstes .. nd 
Sc:hcdq1ed Tribes exClusively. The Committee were of the view tbat to 
understand the varied and complex economic problems of the people or 
belonging to these communities, there should be separate organisations 
both in the Ministry of Finance, Department of Economic Affairs 
(Banting Division) and the Reserve Bank of India. The Committee 
recommended that special cells should be constituted to deal with all 
matters relating to the credit requirements of Scheduled Cutell and 
Scheduled Tribes. 

1:9. In their reply dated 31st March, 1982, the Ministry of Finance 
Department of Economic Mairs (Banking Division) have stated tbat so 
far as the Banking Division is coneerned the· recommendation has been 
accepted in priadp1c ·and .steps are being taken for creating II Cell for 
looking after the credit requirements of Scbeduled Castes and Sche-
duled TrIbes exclusively. 

In Resenve Bank of India there is a ~parate Oivision (Banking Policy 
Division) in the D.B.O.D. wbich deals with banks' priority lICctor advances. 
This DIvision monitors the credit Row to the weaker sections of the !IOciely 
including t~ Scheduled Castes and Scheduled Tribes. The Banking Policy 
Division reviews at periodical intervals, on the basis of return.~ received from 
banks. their performance in providin, credit to weaker sections of the society 
including the borrowers belonging to Scheduled Castell and Scheduled 
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Tribes; .8eiides. during the course of periodical ill'Spcction. of tbe bulks 
:All appraisal is made of their performance in lending to the priority sectOrs 
itS well as to the weaker sections of the societ.v. Thus, the Bank.ing Polley 
llivision of D.B.O.D. is monitoring tbe credit ftow to tbe weaker sections 
as a part df the over a11 functions of the Division. Reserve Bank of India.. 
therefore, is· of the view that there may be no special advantage to have 
itQOther cell for monitoring the flow of credit to Scbeduled Castes and 
Scheduled Tribes eltclusively. 

1.10 The Com.ittee do DOt aceept tilt talt« ..... t of tbe reply of I:IIe 
Go¥er·1 .. Dr. Tiley reiterate their eaalier ncM.'. adatioa tIIat • spante 
cd sIIould be cnated ill tile Reserve .... 01 ..... to "'101' speci6cally 
tile pe"""" of the baab in provldi ... eredIt to Scheduled Castes .... 
~1IetIuIed TIt ... 

• . 11. In para 2..7 of their Report the Committee bad recomm~nded 
tlW Govel'JUDClt should set up a body conSisting of representatives of 
the Ministry of Finance, Ministry of Home Affairs. Reserve Bank of India, 
Plall1\ing Commission aDd State Government concerned to indentify the 
~b.cmes which could be taken up in a particular area depending upon the 
rcsqurccs and skins of tbe people inhabiting tbas: area; to lay down the 
baneial ·targets for providiDg credit facilities and '(or proper coordination 
aGlOag the Centre, State, Banking and other fiDaDcial institutions operatiag 
or helping in the operation of lending schemes for the Scheduled C.a!;tes 
a1!d Scheduled Tribes. . 

1.12. In their reply dated 31st March. 1982. the Ministry of Finance. 
[)epartment of Economic Affairs (Banking Division) have stated that under 
the· Lead Bank Scheme. there are District Consultative Committees and 
their Standing Committees at the district-level. In addition there are State 
Le\'el Committees at the State-level in which bankers and State Government 
o1!icials discuss banking problems of the State. Regional Consultative 
Committees at tho hipest level for tbe six regions into which the States and 
U>UAon Territories have ~D grouped also discuss banking problems in 
different States in *b of the regions. These meetings arc usually taken 
~ the Union FmallCC Minister and atteaded by Chief Ministers/State 
FlMnce Ministers. Cbief ·Executives of banks and· also Governor, .RBI. 
The implementation of lending sch·emes in the priority sectors for weaker 
"cctions of the Society, implementation of the 2Q-Point Programme and all 
rcl.at.ed aspeet'S are reviewed in the!IC forum.~. 

Banks ar ell.;ected to lend to the weaker sections within the framework 
_'I lhe District Credit Plans (DCP). The DCP is specific:ally drawn up 
tatjn~ into account the credit requirements of the weaker sections. Under 
th~ 'RD Programme. which is dirc:cted towards the weakcr section.... II 

..:::rt .. in proportiOn "I' the benclieillrisc have to be Scheduled Castes/ 
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Sclacduled Tribes. For these identified borrowers, ventures which are viable 
alld suitable for local requirements have to be drawn up. 

Thus, tbore already exist several forums {or ensuring co-ordination bet-
ween the activities of lhe banks and the various agencies concerned. Uader 
tbe fRD Progrotmme the District Rural Development Agency (DRDA) is the 
J'ucal point of co-ordiDation. The executive officer in charge f1 DRDA is 
Dow-·a member of the Standing Committee of the District Consukativf' 
Committee. Sitlce tbe-' problems ot c:o-ordiDatiou are felt at the diJtrictl 
block levels, it is felt that the required degree of co-ordioation will have to 
b.c acbieved by ensuring that the co-ordination fOtulDs 'already created at the 
district-level fuaetion electively. The problems as also the rcquiremcaus 
of specific schemes arc likely to vary from State to State and even ffOlD 
district to district. 

At tbe national.level a high-level committee has been cODstituted uDder 
the Chairmanship 0{ Member·Secretary, PlaDDiD., Commission to review 
the extent of credit support from the fiDaucial h1stitutioas to the IRD Pro-
b'famme aDd to identify operational diflicuJties and sugest measures for 
their removal. A copy of the relevut notification has been reproduced below. 
1 be recommendations of this committee wiJI help in identifying the probIctns 
pad tiadiD& solutions, witb a view to bringina about better coordiDatlon, 
nrore effective implementation of schemes, greater flow of financial aSliili-
taaee and follow up action. . 

Given this situatioa, it is felt tbat creating another forum at the naioaal 
level is not likely to have meaningful impact at the field level. 

Copy of Government of India, Ministry of Rural Reconstruction 
Notification dated the 12th August, 191 .. 

NOilF'iCAnON 

Institutional credit support is crucial for the success of the latesraled 
ltural Development PlOIIamme (IRDP). In orde.r to review the extent at 
s.,pport to the programme from various credit institutions in the context 
of tbe Vlth Five Year Plan and also to identify the operational di1licuhiCli . 
beiag experienced in obtaiDiag credit. it has been decided to Gel up a hiP " 
leva. Committee in the MiDiatry of Rural Reconstruction, wbi~h ,ball meet 
CYl:ry quarter to review and discuss these issues. The Committee shall also 
aadertake toa1& to States in order to gain first hand knowledge of the field 
situation. Tbe composition and the terms of reference of this Committee 
",lit be as aader:-

c"..NIdDa: 
1. Dr. Manmohan Singh. ~mher Secretary. Planning Commission. 

Chairman. 
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2. Shri S. C. Verma, Secretary, Ministry of Rural Rcc:onstrtlctioD. 

3. Shri M. Ramakrisbnayya, Deputy Governor, '~serve Bank of 
IDdill· 

4. Shri R. K. Kaul, Additional Secretary, Banking Division, Depart-
ment of Economic Affairs, Ministry of Fmance. 

5. Shri P. R. Dubhashi, AdditiOJ1JlI Secretary, Department of 
Agriculture & Cooperation, Ministry of Agriculture. 

6. Shri G. V. Ramakrishna, Advisor, Rural Development, Plan-
ning Comrm.lllion. . 

7. Shri N. V. Krishnan, Joint Secretary, Plan Finance Division, 
M"mistry of F'mance. 

8. Sbri R. Srinivasan, Joint Secretary. Department of Industrial 
Development, Ministry of Industry. 

9. Shri· K. Ramanujam, Commissjoner~um-Secretary, Rural 
Recoastruction, Government of Bihar. 

10. Sbri H. B. N. Shetty, Secretary, Rural Development, GB~
ment 0( Tamil Nadu. 

11. Shri Sant J)ass, Managing Director, Agricultural Refinance &. 
Development Corporation. 

12. Shri P. G. Muralidharan, loint Secretary, Ministry of Rural 
Reconstruction.-Member Secretary. 

1'_ aI ReIereMIe: 

(i) Review tbe availability of credit for IRDP periodically. 

(ii) Eumine the credit network of commercial bankst Reponal 
Rural Ban1:s and Coopc,ratives in .the cORtext of ] RDP and 
recommeod expansion, where ncc!=SSllry. 

(iii) Examine the operational problems coming in tbe way of obtain-
ing credit for IRDP and recommend appropriate action to 
meet these problems. . 

. (iv) Examine whether . the recent guidelines 011 silbplification of 
procedU1'C5 and relaxations with respect . to a-cdit for tbe 
weaker sections are being implemented by bank brauches 
in the field and also see whether any further simplifications, 
rclautions etc. are netet.llary. 
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(v) Examine the progress of preparation and implementation of 
credit plans for IRDP bloclm. The·OJIb.mi_ will also review 
the implementation of the IRIJP block pt8us prepared by tbe 
ARDC aDd the IRDP component c:Jf DistfItc Credit Plan. 

(vi) Examin'e to what extent the credit targets sct for tbe weaker 
sections in the Six.th Plan arc being realised. 

(vii) Any other relevant matter, approved by the ChairmaD of the 
Committee. 

SIJ/-
(A,nJL SINHA) 

Deputy Secretary to the Government of India. 

1.13 'IlIe eoa.Iaee do not .. the npIy of die Got. st. ~' 
..... tIIeIt __ .. __ .................... ....,. IIIe ... .. 
COIIIIsIbIg of n ....... Ul'eS of the Millilary of FIaaaee, MIIII*y or ..... 
MIllin, Rl!IeI'Ye .... of ladiat JIIIIIaiac Conun.... MIl tilt .... 
(;0YeftIIDe1lf coacemed tn identify the schemes wlllcla could be IIkIiI .. 
in a particular ~a ....... IIpM the resources .... 8IdIs 01 abe ...... 
iallallitiag I'be area and to lay down the IiIIaadaI ...... lor ,...,.. I' I 
credit facilities aad proper c..,rdlaatio.n 8Il10. tile Ceafre, SDiIe B ". 
IIIId other ftnanda) iasCitatioas operating or help... In tile operaUoe 01 
lending IICIleIll1.'S for tire Scheduled Castes and Scheduled Tri~. 

1.14. In para 3.21 of the Report of the Committee noted that the 
purpose elf stertig DRl ScheriJe wal' to enable pcl'SOl1'!i who wete JXlO*I 
among the poor to engage themselves in productive endeavours \lrith the 
help of their own labour aDd 'the labour of their family members and tll' 
improve their economic condition. While appreciating the putpoie of the 
Scheme, theCommitlec clI:pressedtheir concern whether this Jigantic ta.ik 
l:ould be achieved with the present resources earmarked under the ·OR. 
Scheme for the Scheduled C..astes and Scheduled Tribes, majority of ~om 
fell below the poverty line. The Committee agreed with the 'assessment d 
tbe Commissioner for Scheduled Castes and Scheduled Tribes in hi~ 26th 
Report that the present limit of minimum nf I per cent of aggregate 
advances (as at. the end of the previous yeilr) and at least 40 ~r "nt of 
the total advances under .the DR! Scheme fixed for the Banks would not 
!o8l"Ve tho. needs of ,~ Scheduled Castes and Schduled Tdbes. The Com-
llrittee. therefore.. rwmmcndccl thal at least 2 per cent of the agrepte 
........ <I banb, .. at &be end of the previous ycar •. "bould be fbcd (or 
I ....... the DJIl Sdleaae and a minimulIl g( 7S per ecal of. the &oIal 
n4Uaa ...... ' _DIU: .,.lld II> to the Schedalcd Castes and Scheduled 
Tra., 
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1.15 In their reply dated 31st March, 1982,.tM MiDistry of FiDaltCe, 
Departmcat of Economic Affairs (Banking Division) have stated that the 
banks' l'CIOUrces comprise mainly deposits raised from the public. They 
lIave to pay interest on the deposita at the rate.; stipulated from time to 
time by 1tBI. The cost of raising deposits and servicing them has to be mel 
from the earnings on banks advances, A certain portion viz. about 43 per 
cent of tbe depositf> is not available for lending.'i due to liquidity require-
ments. Of the remaining 57 per cent of the funds, a major portion ha.. to 

be earmarked tor Jendings to priority sector borrowers at concessional rales 
of interest. Hence, while considering any suggOition for increasing leDdings 
at concessional rates of interest, banks, profitability and viability have tlf 
be taIccn into account. Taking these factors into consideration, the Workinr. 
Group appointed by the Government of India in 197,8 to study the DRI 
ScMme had come to the conclusion that the target of ! per cent of total 
advances may not be raised further. The Government of India, however. 
ctaoae to raise it to J per cent. The Working Group had estimated that the 
bats incurred a loss of 9 per cent on their advances under the Scheme. 
OD the basis of 9 per cent gap (which would ha~e increased further by 
DOW) between income and expenditure on an outstanding balattc~ 

of DRl advances at the end of June, 1980 at It'!. 157 crores, the loss of 
iIICCIIDe on this score would be in the region of Rs. 14 crores, This has to 
be seen against the aggregate published profits of public sector banks at 
RI. 44.64 crorcs in 1979. Considering these aspects. it would not be pos.;ible 
tD raise the target to 2 per cent. 

AdvaDCes under the DRI Scheme are to the weakest of the weaker 
sections of the society and SC/ST would be the main group of benclit:iaria; 
UDder the Scheme. Government of India, ina-eased the share of SC/S'f 
ullder this Scbeme from 33-1/3 per cent to 40 per cont. The target of 40 
per cent fixed appears to be reasonable, considering that the weakest of t!te 
weaker sections should include a lOizeable portion of the total SC/ST 
populatiol. Thi'i target of 40 per cent lending to SC/ST .borrowers UDder 
the sclIeme is the minimum that should go to such borrower!!. As at the 
end of June, 1980 advances to SC/ST borrowers accounted 'for 44.2 per 
ceDt of the total outstandings under the Scheme. Incidentally, Government 
have asled NIBM to make a review of the Scheme and their findings are 
a .... ited. 

1.16 'Be o.-iUee do DOt aecepI die fIIJIy of tIae ~. 
1'IIIey ............. ___ ~ ...... ...., at .... 1 per ftIIt of 
... '1 ....... 81 ............... ____ ..... 0 .. 
~ ............ 01 75 per eeat oldie toIII ad. __ ..... die 
D8J Sc-.e ....... to to .. ScIIeHet c..... .. M.J.I .. ........ 
n. CI 'Un feel .... tile ... 8ft lI.a • ., Sec .. ee ..... c .... 
.... ........ e. tt.y ..... wet ~ ....... 'I, ..., "w." 



........ of die JlDCiety by t8Idag die plea .. , .... '.die'" ft_ would result .. lois to die..... 'I1Ie c .................. lie 
·HiIMl of tile 's' I of the rene" c...raded .,. N..... • ...... 
01 ... M".e_at of .. DRI Srlleme ... Govern ..... c_ .. ........... 

1.17 In para 3.22 of the Report the Committee endorsed the sugges-
lion of the Commissioner for Scheduled Casles and Scheduled Tribes lba. 
at least 10 per cent of the ~otal loans advanced by the banks should ~ 
given to persons belonging to Scheduled Castes and Scheduled Tribes to 
meet their medium and long-term credit requirement~. 

1.18 In their reply dated 31 st March, 1982, the Ministry of 
Finance, Depanment of Economic Affairs (Banking Divis.ion) ba¥e • stated that recently measures have been taken by the Government and 
the Reserve Bank to increase the flow of credit to the weaker sectiollli. 
Tbc banks have been ,sked to raise the proportion of their advance.s to 
priority sectors to 40 per cent by March 1985 and a significant proportion 
of this enlarged credit is to be directed towards the weaker sections aDd 
tbe beneficiaries of the 20 Point Programllle. In the agricultural sector, 
50 per cent of die banks· direct lending is to be to the ~mall and margiaal 
farmers and landless labourers. In the small industry sector also, artisaas. 
craftsmen and village and cottage industries and very small unils requiriar; 
not more than Rs. 25,000 as credit are to receive double their ~seat 
proportion in the credit going to small industry seCtor. 

To ensure that the Scheduled Castes and Scbeduled Tribes borrowerll 
derive adequate beamt from this increased now of credit to the wealer 
sections, banks bave been asked to weight their District Credit Plans la 
favour of Scheduled Caste and Scheduled Tribe borrowers, by iDcorponl-
iog special schemes for development of activities in which the members 
u( these communities are engaged. 

Banks have also been asked that while adopting villages for intensive 
lcndiDg, villages with sizeable population of SCtn' communities may be 
specially chosen. 

·Periodical review is being made of the credit extended to SC/ST 
~rrow.rs on the basis of priority sector returns being received from tile 
branches. 

The maiD difficulty being faced by the ballks in rapid eDiar,emea.t 
of the size of their credit Row to the SC/ST borrowers is not related to 
tbe lac" of resources or to any hesitation on the part of their 5t8« to 
uadenake such 'leading. The main problem bas been absence or spcciltc 
area schemes With proper tie-up arranlements for supply of input~ aad 
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marlteting of prOduCe,the responsibility fO( which bas to be borne by 
I,.he' State Government machinery at the district and the block le\'Cils. 
W11ere~er such composite schemes have been drawn up by the State' 
Government authorities or State SC'/ST Development COrpOrations. the 
banks have stepped in with the requisite amount of credit support. 

It is fell that the objectives of augmenting the flow of credit to the 
'!C/ST borrowers in a putpo!\cful manner can be achieved through the 
schematic approach outlined above. Stipulation of a lending target. 
without matching efforts on the part of other Government agencies con-
cerned 'at the district level to ensure that the SCfST borrowers actaaDy 
derive lasting benefit from the credit suppon from the banks. will dilute 
the quality of lending and may. in the ultimate a*,lysis, prove detrimental 
to the long term interests of the borrowers themselves. 

Currently the banks arc partieipatmg in the implementation of the 
Jntegrated Rural Development Programme which is directed towards 
thmie below the poverty line. The Programme stipulates that among 
beneficiaries to be identified. a sizeable proportion of beneficiaries should 
belong to Scbeduled Castes/Scheduled Tribes. It is accepted that ~ince 
the Programme would be implemented in un integrated manner with 
adequate pre-lending and POSt lending measures to sustain the viability 
·of the sclf-employment ventures to be taken up by the borrowers, it should 
he pOSSible for the banks to further enlarge the flow of tlieir credit to 
. g::/n: borrowers in such a manner as t() be beneficial to them on a sustained 
basis. 

1.-19 'DIe Coamdtlle do' DOt accept tbe reply 0( the Go'ea ...... 
Tiley reiterate their earHer recommeadatioa tI.at .1 least 10 per celli 01 tile· 
total loans adva·yed by banks should be poe. 10 tile penDIIIl beIonIJbII 
to Scheduled Castes and Seheduled Tribes .., meet their acB •• aDd ... 
term cnedlt requift •• aas. State GovenlD1e11U Shol'" lie urg.d to dnnr .. 
sPecific area schemes with proper tie-up ........ ments for suppty or ....... 
.... ....utiDc of proclucc to enable make to live loans to Scheduled CasfetoI 
... SCW ............. 

1.20 In para 3.41 of the Report. the Committee observed that the 
,prescnt condition' for a person to become eligible for credit under the l>~'R..l. 
Scheme i.e., his family income from all sources should not exceed Rs. 3000/
per ~\Onum in urban and semi urban areas and Rs. 2{)(X)/- per anuum jn 
rurdl areas needed to be reviewed. They recommended that the limit of 
family income should be raised to R.s. 6000/- and Rs. 4000/- per annum. 
for urban/semi-urban and rural areas rcspc:<:tivcly. 
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1.21 In their reply dated 31st March, 1982, the MiDiltry of FiDaDce. 
Department of Econo~c Affilirs (Banking Division) have stated that tIMI 
D.R.I. Scheme has been evolved for assisting the weakest of tbe weaker 
sections of the society. One of the eligibility criteria is that the ~amily 
income should not exceed Rs. 3000/- in urban/semi-urban areas and 
Rs. 2000/- in rural areas. Even under IRD Schemes, although 'the 
maximum family income of the beneficiary has been fixed at Rs. 3500/-
it has been stipulated tbat families falling in tbe lowest income group viz., 
tbose baving family incomes upto Rs. 1500 and from Rs. J50l to Rs. 2500/-
should be covered first for assistance under the Programme. Given the 
availability of funds, liberalisation of the income criteria would lead to 
the benefits of the DRI Scheme going to comparatively better off persons. , 

1.22 TIle eowmtfle do DOt IIttept lie reply 01 tile GonlDllleat. 'I1Ie)' 
reiterate ... earlier recollllDeadation that tile Umlt 01 ,...,. Jacome Ina 
aU sources to make a penon eJigIbIe to get credit UDder D.R-I. Scheme 
sbooId be iDereaIIed to as. 60001- and Rs. 4000!- per 811111111l , ...... 

semi-la'ban and rural areas respecUmy. 

1.23 In para 3.42 of the Report, the Committee desired that thej 
prcsC'IIt amount of credit Jldmissible under the D.R.I. Scheme i.e., 
Rs. 1500/. for working capital loan and Rs. 50001- for tenn loan should. 
be suHllbly enhanced sa that a borrower found it sufficient to meet his 
needs and he had not to raise a part loan from other sources. 

1.24 In their reply dated 31 st March, 1982, the Ministry of Finance, 
Department of Economic Affairs (Banking Division) have stated that the 
maximum amount of loan available under the Scheme is Rs. 6500/-
(Rs. 5,000/- as term loan and Rs. 1500/- as working capital). Within the 
total funds avaiJable for lending under the Scheme, any increase in the credit 
limit would lead to reduction in the number of beneficiaries. 

The Scheme is il)tended for the benefit of very poor people who arc 
mail)ly engaged on a very modest scale in agriculture and allied activities. 
cottage and village industries and vocations such as making reaaooably 
cbeap eatables, bome delivery service of articles and commodities of daily 
use, running way-side tea stalls, plying of self owned manual rickshaws 
and cycle ricksbaws, repairing of shoes/sandles mainly by hand, ~a'Sket 
making by hand etc. It is felt that a maximum amount of Rs. 5000/- for 
implements and Rs. 1500/- for working capital should be sufficient for 
these purposes. 

1.25 The Committee do Dot accept the reply of the Government They 
I'Citerate their earlier recommendation that the credit limit under DRt 
SchIeme .bouId be suitably enblllCCd. 
1335 LS-2 



Ifl 

1.26 In para 3.43 of the Repott the Committee recoDIIDCIIldecl tbi1 
~ period of S years fixed for repayment of loans under the D&l ScbeDl~ 
Ilsould be ioereued so IS to help the borrowers to pay back the amount 
ill e~y iDstalmeDts. 

1.27 In their reply dated 31st March, 19'82, the Ministry of FinlPlCe, 
Department of Economic Affairs (Banking Division) have stated that 
the loans under DRI Scheme arc granted for undcrtakiDg modest produc-
tive endeavours. Since the loans are small and rate of interest is low, the 
period of 5 JCIII'I fixed for repayment appears to be reasonable. It bas 
ilso been the endeavour of Government that the benefits of the Scbeme 
teach the JIIIlXimum number of elisible borrowers. Since the funds available 
for lending un4er' tbe Scheme are limi~cd, this is possible only if there 
is quicker recycling of funds. For tbis reason also it may not be advisable 
to increase the repayment period. 

1.28 The Committee do not accept the reply of the Government. 
1bey reiterate their earlier recommendation that the period of S years 
fixed for repayment of loan should be increased so as to help the borrowers 
to pay back the amount in easy instalments. 

1.29 In para 3.111 of their Report, the Committee desired the Govern-
ment to make adequate central funds available to the Cooperatives so that 

. they could be organised better for providing assistance to the Scheduled 
Castes/Scheduled Tribes for their rapid economic;: development. 

1.30 In their reply dated 31 st March, 1982, tbe Ministry of F1nancc, 
Department of Economic Affairs (Banking Division) have offered no 
comments on the recommendation. 

1.31 The Committee are not satisfied with the Government's explana:-
tion. They feel that reply of the Government is evasive. They reiterate 
their earlier rec:qmmendation that adeqU'llte Central funds should be made 
available to Cooperatives to enable them to provide assistance to Scheduled 
Caste. .. and Scheduled Tribes to achieve theiT rapid economic development. 

1.3.2 In para 4.19 of the Report, the Committee recommended that 
tho Oovcrament should reserve 10 per cent of the total credit available 
UDder the prior~ty sector for lending to Scheduled Castes and Schedul-
ed Tribes so mat more persons belongin51; to these communities could 
tate advantaae of the priority sector lending scheme. 

1.33 In their reply dated 31st March. t 982, the Ministry of Finance, 
Department of Economic Affairs (Banking Division) have drawn the 
attention of the Committee to the reply given in para 1.18 in this Chapter. 

~ 'DIe CoaMIttee do .. 8Ctept" reply 01 tile Ge ••• , ... . ".y reitenate their earlier i'fJtC&iDeiIItlOil ... 10 per _ ... ...... 
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a....,. at '''''' ..... priority seclor ....... .., IE ....... _ .... a.-
.. SeMdIIIed c.e.ISdIeHtd 'I'rDIII. 

1.35 In para 4.20 of the Report, the Committee wanted the Govern-
ment to do away with the margiQ money in the ClIO of ScbCIduled Cas~1 
Scheduled Tribe borrowers particularly where Uleta created out of the 
procured loan were hypothecated to .the banks. 

1.36 In their reply dated 31st March, 1982, the Ministry of Finance. 
Department of Economic Affairs (Banking Division) have stated that 
under the existing instructions banks cannot ask for marsin money for 
loans upto Rs. 5,000 granted to s~ and marginal farmers. For 
composite loans upto Rs. 25,000 granted to artilaDl, village and cottage 
industries also banks have instruc~ioDS not to insist on any margin. Under 
the DRI Scheme, no margin money should be asked for. Further where-
ver subsidies are available under the Central Govemmenttstatc Govern-
1DeD.t Scllemes as in Integrated Rural Development Programme, sucb 
.uOOdies arc to be treated as margin money and no additional amount is 
to be taken from the eligible borrowers as margin money. However, as 
targer borrowers are considered to be in a position 10 meet a part of the 
COil frorn their own resources. tbey are required to contribute margin 
money. This also ensures their involvement in the successful implemen-
tation of the projects. 

So rar as co-operative credit is concerned, it is not advisable to do 
away altogether' with the margin requirements. With a view to helping 
the small fanners, the 'ratio of share linking to borrowing bas been re-
laud by us from 10 per cent to S per cent from March, 1977. In tbe 
case of loans for investment purposes, borrowers arc allowed to contri-
bute to the sbare capital at S per cent of their borrowings in 4 illBtalments 
i.e. 2 per cent in the first year and I per cent in the subsequent 3 years. 
Further, the sbare capital so contributed is reckoned towards down pay-
ment requirements. 

1.37 'Ole eon-Wee do _ accept tile NPb' at tile Got.- t 

They reIfIenIe ... earlier recoauaeadldioo .... GoNi ............. .. 
away with tile aagln IIIOo1Ie'Y ia tile C8Ie 01 ScbedaIed Caste ... Ie .. ! ...... 
TrIbe bol'l""" p.1k:uIIII'ty wIIere ..a c:reated .. 01 die ....... ... 
are hyputbecaW to the baa 

1.38 In para 4.23 of the Report, the Committee did not agree with 
the view point of the Ministry of Finance's rcprescntative that if the auF 
gestion that interest at 4 per cent might be cbarged on the amount ~
missible under DRI Scheme and at higher rate ~ interest on amount III 
excess thereof would work to tbe detriment of poorer sections and there-
farc would not be in accordance with the spirit of the scheme. They felt 
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that the sugeStiOD sbould be pc into deeply with a view to make IDOl'O 
funds available to Scheduled Cl'SklScbcduled Tribe borrowers for takiDJ 
up productive and economically viable ventures .. 

1.39 In their reply dated 31st March, 1982 the Ministry of Finance, 
Department of EConomic Affairs (Banking Division) have stated that the 
DR! Scheme is basically meant to cater to the credit requirements of tho 
weakest among the weak and assist them in etIorts to better their econo-
mic condition by small productive endeavours. It is also Dot the inten-
tion of Government that comparatively larger borrowers should be given 
the benefit of DRI lending for taking up somewhat bigger ventures. Per-
SODS desirous of. taking up somewhat bigger ventures would also be com-
paratively better off and as such they shOUld not be allowed to pre-empt 
the credit available under the scheme which is meant for the weakest of the 
weak. 

1.40 'I1Ie Committee do not aceept the reply of the ('~1'emmenl.. 
They reiterate bir ~r recollUllelldlltlon that the matter shonld he 
eumined in depth wIfh a 'flew. to pJ'01lide more fonds to SdIeduled C .. , 
Scheduled Tribe borrowers interest • 4 per cent may be charged on the! . 
amount permissible under DR) Scheme ·and at higher ate of interest Or'll 

...... in excess thereof. 

• 
J.41 In para 4.42 of the Report, the Committee pointed out that bulk 

of the Scheduled Caste/Tribe communities lived in rural areas, which were 
without adequate civic amenities and living condition of a large part of 
the people was apoallin!!, The Committee felt if the objective of improv-
ing the quality of life of those communities was to be achieved a substan-
tial amount would have to be earmarked every year for advancing housing 
loans to the Scheduled CasteslTribes. These loans should be made avail-
able to these communities through various financial institutions at normal 
tate of interest. The Committee desired that the maximum limit of a 
housing loan for Scheduled Caste",1Tribes should also be raised to Rs. 
7.500/- with a provision of 25 per cent subsidy. The Committee would 
also like that a sy~tematic evaluation of the housing needs of the SChed81-
ed Castes and Scheduled Tribes should be undertaKen immediately and 
schemes in the 1i~ht of that evaluation should be evolved for financinr from 
an sourceS so th~t a maximum number of Scheduled Castes and Scheduled 
Tribe~ could have ,n neat and dean dwelling place of their own in the 
minimum possible period, 

1.42 In their reply dated 31st March, 1982, the Ministry of Finance. 
Department of Economic Affairs (Banking Division) have stated that the 
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overall funds for housing earmarked the banking system which were Rs. 
75 crares each during 1979 and 1980 have been aupncuted to Rs. 100 
crores for 1981 are subject to review within the fuDitations imposed by 
various demands from priority and otber sectors. Out of Rs. 100 Clores 
so earmarked a sum of Rs. 15 crores bas been set apart; for individuals 
and groups belonging to SC/ST and other economically weaker sections, 
to be disbursed in rural and semi-urban areas. The rate of interest on 
advances for housing purposes to SC/ST is already lower at 4 per cent 
as against the rate of interest ranging from 12.5 per cent to 15 per cent 
ap~licable to other borrowers. As regards the maximum limit for loan 
to SCIST this lias only recently been raised from Rs. 25001- to Rs. 50001-. 
The provision of. subsidy as recommended by the Committee will need 
separate consideration by State GovernmentslMinistry of Works and Hous-
ing of Central Government. 

1.43 'I1ae Committee do not accept reply of file Government. They 
reiterate their earlier recoMmendation that die maximum IbnJt of • houIIDg 
1081!1 for Scheduled Cades and Scbedoled 'I'r'Ibe-. !IIoDld be raised to lb. 
7S()OI- with R pmviBioa of 2S per cent llUMidy. 1"hc Cn1lUllWer would 
.. like to be apprised 118 to how much motney. out of Rs. 15 crorw 
.n_ked ........ 198'.1 for Schedaled CalteefScheduled TrIbes and oller 
weaker 8edioa!I had actuaRy been diIbuned to pedODlt ........ to ...., 



CHAPTER U 

RECOMMENDA11ONSIOBSER.VA nONS WHICH HAVE BEEN 
ACCBPTED BY GOVERNMENT 

Ren- ....... Serial No. 9 (Para No. 3.23) 

The Committee are surprised to know that no review of the DR! Schernc 
has SO far been made, though it was introduced in 1972. Every scheme 
which involves commitment of huge funds should as a' rule be reviewed 
periodically to ensure that it has achieved the purpose for which it was 
meant and also to know deficiencies in its operation so that timely action 
could be taken to rectify the same. The committee hope that the survey 
bOW being carried out by the institute of Bank Management would be com-
pleted soon and the suggesticms Which emerge out of this survey will be 
examined expeditiously for implementation. 

Initially when the Scheme was introduced in 1972, it was to be imple-
mented by the banks in the public sector in a few backward districts of 
the country. The scheme Was review in 1977 and certain modifications I 
alterations were made to the scheme e.g., (a) the scheme was extended 
to the entire country (b) stipulations were made that 213rd of the total 
advances should be made through rurallsemi-uman branches and (e) at 
least 1/3rd of' the advances were to go SC/STs and credit to them could 
also be channelled through State owned Corporations. Banks in the priv-
vate sector were al!lO asked to implement the Scheme. 

The scheme was again reviewed by the Working Group appointed by 
the Govt. fA India in October. 1978. The target fixed under the scheme 
was raised <from 1 per cent to 1 per cent. The share of SC/ST was 
stepped up from 33-1\3 p::r cent to 40 per cent. LAMPS I Co-operative 
Societies organised specifically in tribal areas were approved as channelis-
ing agenciC!! for tribal population. 

Banks are required to submit to Govt. a quarterly progress report. The 
performance of the banks is reviewed by Govt. on the basis of such reports 
and they are asked to step up their advances under the scheme and take 
nther corrective str:ps.· 1 

16 
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Apart fro~ tho pb.nps in the.1CboGe broupt about;by .tIaoao..-
ment, b~ OIl their i*t, have _ IQMina ..,_ Qf ... Iq' I' ..... 
of Ihe IdlCIIDe. ~ of tMm aa-vc cwdod outovalultioD ItUdiet ia cnc 
to assess the impact of·tbe acbeme .Of1 the boi!rowen. 

RBI has made a sample study of the scheme in conaia diIcdcta of 
Gujarat. '!be report is uDder preparation. 

Receatly Govt. have, asked NlBM to make a comprebcnsive fCYiew ~ 
the scheme and their findinp are awaited. The recommendatiwas of the 
Committee are noted. 

[Ministry of Finance, Department of Economic AffaiR (Baakiq Di~) 
O.M. No. 5!10!81-SCTIB) dated 31-3-1982]' 

R~n Serial No. 10 (hn No. 3.24) 
The Committee take note of the statement made by the repl'elellfItift 

of the Ministry of Finance, .Dop~r~ment of F..conomic Ni'airs (BanJdD, 
Division) before the cowmiuee that disbursement rA loan ~der the DRI 
Scheme is not oven throuahout theCOUDtry. To RtDOVe this ....... 
the Committee su.t: .1 

(i) Performance of banks in such areu where tho loan posIdoa II 
poor should be reviewed at rqular intervals with a ti"" to 
find the causes of imbalance and to take corrective measures. 

(ii) In such areas ,Banks should make special c;fforts to cvol\le 
suitable bankable schemes in conjunction with the district 
development authorities. 

(iii) State Govemment AgencieS should be eDCOurBF,d to como for-
ward in a big way to extend cooperation to the bIIIta Ia mat-
ters of providing infrastructuraJ, tec1mlcal and IIlI!'bIIDa faci-
lities and identification of borrowers. 

(iv) State Government Field Agencie!l !lhould be esked to make ar-
rangements for imparting training to the beneficiaries for tbe 
development of sldlls in various acdvItIe. 'In which they aN 
engl8ed and for which bank ftDaDce is. requJnc!. 

Reply at Go ... ....,.. 
(i) NmM would be looking into the caulOl for' reatonat' imba1aace fn 

the implementation of the Scheme. 
(ii) RBI bas, meanwhile, a'dvised the State GovemmeDII that the de-

velopmental scheme. .. involving lending to ~ aec:tlmll _ be saecelii-
fully imr.emented ollly if the State GoYemmeat ...... e.pecWI, at t1te 
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field JeveI, emad· the aecessary cooperation to the baab in matter of Pm-
vidUta· iDfrIatractural, tedmica1 8Dd martetiDa facDitiea· 8Dd recomy of 
advBDccs. It has also been atreaaedOD tho State GoverDlDeDtl tbat they. 
should help the baDb in the idcatification of. bcDoficiarios. 

(iii) State Governments are mikiDg arraDgementa for impardq traiD-
ing to the beneficiaries for tbc development of ski1111 in VRrinus ~ctivitics 

ill which they are engaged and for which bauk fiDance is requked. 

(iv) The recommendations of the Committee have been DOted and IUit-
able action wfll be taken in the light of these recoa:ncndatloDs. 
[Ministry of Finance, Department of Economic Aftain (BaDking Division) 

O.M. No. 5110181-Scr(B) dated 31.3.1982] 

Reccmmendalion Serial No. 14 (Para 3 150) 

The Committee note that the lending procedure in the banks in regard 
to loans for agriculture and allied activities has been simplified and appli-
catibn forms in regional langUages have also been introduced. The Com-
mittee recommend that similar action should be taken in tho case of DRI 
Scheme. :~r"'.7'f''f~-~ 

Reply of Govel'lUllleDt 

Under tho guidelines for DRI advances, libcralised terms and conditions 
have been laid down. Thus. loans have to be granter! even if: borl'r-wer'l 
have no tanllble assets or cannot produce any sccurity\guarantee. Margin 
money .is"also not to be insisted upon. Banks do not foHow lengthy pro-
cedure for sanctioning loans to tbe weaker sections. They have adopted 
simplified loan application forms in regional languages for advances to 
agriculture. . Banks are required to adopt simplified application forms for 
advances to small Rcale industries with limits upto Rs. 2 lakhs. State Bank 
of India bas introduced a very simple one page form for lending under 
DIU Scheme, which is even simpler tban the forms for agriculture and allied 
~ctivities referred to by the Committee. 
£Ministry of FinIDce, Department of Bconomlc Atratrs (Banting DivisIon) 

O.M. No. 5110181-scr(B) dated 31.3.1982] 

... I f ...... SeriII No. 15 .... No. 3,'51) 
The Committee regret to note that Government have not considered it 

1IecesI1I'J to study the grounds for rejeCtion of loan applications from 
Scheduled OaItes and Scheduled Tribes. In order that the application" 
.from Scheduled Castes and Scheduled Tribes are not rejected on ftloor 
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pouada aDd there is no undue delay for ftnaIising aD application, it is 
imperativo that Government should carry out poriodical review aDd ltUdy 
the grounds for rejection of Joan appJic:ation& from Scheduled Caatea and 
Scbodulod Tribes aDd the time taken for their disposal, and take remedial 
mea... to streamline the procedure. 

.. 
. Banks have to accord priority to the loan applicationS from sea and STs. 

According to Reserve Banks' instructions loan applications for small 
amounts Ihould be disposed of expeditiously. Applications for loans upto 
Rs. 10,000 should be disposed of within' a period of 3-4 weeks. Branch 
Managers should be vested with adcquat:l discretionary powers for quick 
disposal of loan applications from the priority sector borrowers. The re-
jection of loan applications should normally be dODe by an official higher 
than the branch Manager. Further, branches are required to kc!ep a 
register of 'applications rejected' recording therein the reasons for such 
'rejection'. During the course of inspection by banks' internal inspectors 
and RBI officials, the rea~on!l for rejection are looked into. Whenever 
comphint'i for delay or denial of credit arc received, they ar(' examined 
by RBI. Banks normally do not turn down proposals from the priority 
sector borrowers unless the proposals are not viable. 

It win ~ seen that specific measures have been tak~n to ensure speedy 
disposal of applications for smaller credits. 

It is however, appreciated tbat adherence to these ioatructions at tbe 
braucb level his to be ensured. Banks have been advised to ICC that their 
aenior oJIlcers scrutinise the disposal of Joan applications while inspecting 
the branches. Under the IRDP. banks have been asked to ensure that 
IftIOIII for rejection of loan applications are recorded on tbe applications 
themselwa before they are returned to sponsoring authorities. 

[Mmistry of F'mance, Department of Economic AffaiJ's, (Banking Divisioo) 
O.M. No. 'IIOI81..scI'(B) dated 31-3-19821 

OCO_ .. , at tile CD __ 'hlle 

The Committee trUSt tbM: the iDltrucdoas issued· to die b8Db for 
ICI'UtiDy of loa applications received from Scheduled Catea IDd Scbedat .. 
eel Tribes are followed by the banks in letter and spirit. 
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Ileeo . ad .... s.w .No. 17 ( ... Na. 3.5'7) 

. 111e ,COiDmittee feel that a Bank: MlUJaler ill RIl'aI BmIS hal a vwy 
Vital role to piS)'. He can act ali a friend and pide of the weaker sec-
tions among he is posted to work. The Committee desire that a "Mauaaer 
should have a complete rural orientation before he is posted to any rural 
branch of.. Bank. He should be imparted adequate training and know-
ledge about the socio-economic concept underlying the various lending 
schelll~s introduced to uplift the weaker sections of the sOCiety, particu-
Jarly the Scheduled Castes and Scheduled Tribes. 

Reply of Governo.It 

We agree in principle with the recommendation. 

Banks bave recognised tbe need" to appoint as branch managers in 
rural areas such persons as are baving rural background. Tbey are 
given training in banks' own training establishments as also in outside 
training centres like College of Agri~ultural Banking, RBI, RRBs whicb 
operate mainly in rural areas' are manned by local statl. 'lbUI. to the 
extent possible, step!! in this direction are being taken by the Banks. 

It may, however, be observed that 73 per cent of the banks' brancbet 
are in rural and semi-urban areas. Out of the new branches being 
opened more than 80 per cent are in rural/semi-urban areas. Banks do 
face some constraints on assigning staff/officers with rural' bacqround 
to all these centres. 

I Minililry of Finance. Department of Economic Affairs (Banking Division) 
O.M. No. 5110181-SCf(B) dated 31-3-1982] 

RecollllDendatiOlJl Serial No. 18 (Par. 3.74) 

The Committee appreciate the steps being taken by Govemmeat for 
spreading its banking Services network by opening more branches in 
rural areas with a view to cover all the villages. The Committee 9fe ai~ 
happy 10 note tbat Banks have arranged credit camps for on-the-spot 
disbursement of loans to the potential borrBWers and have adopted 89242 
vill'ages fdr development. The Committee have no ooOOt that group 
lending, such as credit camps and adoption of village, helps the bank to 
a great extent to exercise supervision for pre-sanction and post disburse-
ment operations effectively and promptly with the nucleus staff available 
in the rural branches. The Committee would, however, like the banks 
10 lay more emphasis and J!,ivc priority in selection of Scheduled Caste 
and Scheduled Tribe villages or cluster of Harijan· wadas in the villages 
for integrated development approach. Before selecting a vinage or cluster 
of Harijan wada!! the Banks, the Committee bope, will have a realiItlc 



es~te of the credit needs of the people of the area _ will pr..,.. 
an mtegrated plall .dl dOll for each villap 8Ild Harijllll __ 10 • &0 
achieve the objective Of intosrated development of viIlap ecOIlOIQY. To 
make the approach more meaningful, the Committee au ... , daat puti. 
cipation of oilier financial institutions and co-operation of $&ate . Develop-
ment Agencies in the areas should be ensured. 

Replyol~ 

The village adoption scheme is based on the concept of 'vee -approacb' 
which is adopted for promoting integrated development ~ the Yill&F 
ecooomy 'by meeting the credit needs of agriculturists and other small 
borrowers. The object is to avoid scattered lending and have recourse, 
as far as possjble, to schematic lenc:ling. Ban.b have been adYiIlCd that 
after adoptiDg Yillap, due consideration should be given to the credit 
requirements of the SCsfSTs residing in such villages. They have been 
further advised that while adopting villages for intensive lading, villages 
with sizable population of these communities may be specially chosen 
They should also consider the alternative of adopting specific localities 
('butis) in the concerned village which has a cOllCOlltration of thae 
communities. 

A. indicated in reply to recommendation serial No_ 8 (paragraph 
No. 3.22), the banks are undertaking credit deployment in a phtnned 
manner throop the mechanism of Distri~t Credit planning. The District 
Credit Plans and the Annual Action Plans contain specific schemes under 
wbich lending is undertaken by the pllrticipating banks. The banles have 
been asked to prepare specific schemes for the benefit of SCfST commu-
nities and to include them in their DCPs and AAPII. Similarly the IRD 
Programme, which is now a component of tbe OCPs/AAPs, is directed 
towards those below the poverty line with specific proportioD of borrowers 
being stipulated for fCfST communitiCII. Cluster approach is being 
adopted in the implementation of this Programme. This wiD facilitate 
the various agencies to take an integrated view of the developmeot re-
..-uirements of the poorest in a group of villages and evolve ~hemes for 
credit based activities that could be profitably undertaken by them. 

The centra) co-operative banks have been advised to have active parti-
cipation in the district level meetin~ where credit needs for the entine district 
are assessed and 811cx:;ations made amongst the various .banb in the dis-
trict. Further. We have also been emphasisin~ the need for provision of 
increased allocation of credit for weaker sections by the Central co-
operative banks. 

The co-operative banks have been advised to give priori.ty in tl). 
mlltJer of provision df financial .. owistance to the weaker seeM?S of the 
society and to reorieDt their lendiDc policies and procedure. III favoat. 



· of small farmers to ensure that a stiputed percentase of their short-term 
apultural loaDs to primary agricultural credit societies were issued for· 
fiaancin8, lDlall/weaker sectiODS. At present, the central co-operative 
baDb are required to issue a minimum of 20 per cent of the total loana 
isSued'durins a year to such types of borrowers. As a result of such 
measures it is observed that the total membcnhip of the scheduled cutes 
covered by the primary agricultural credit societies increased from 36.41 
lakhs in 1974-75 to 70.96 laths in 1978-79 and the borrowing member-
ship increased from 9.01 laths to 24.81 lakhs during the same period. 
Similarly, the loans advanced by primary agricultural credit societies to 
these members had also increased conSiderably from Rs. 36.04 crores in 
1974-75 to Rso 100.21 aores in 1978-79. The co-operative banles havo 
also been advised to cbarge, on the 'agricultural loans to small and margiw 
D.al farmers, a lower rate of interest than those charged to other borrowers 
for the same purpose. Further, the banks have been permitted to provido 
fresh 'production finance to defaulter small/marginal farmers (those cul-
tivating upto 1 hee. of irrigated and 2 hecs. of dry IImd) by condoning 
such defaults provided these are upto 10 per cent of their eligibility under 
Ihort-term production loans and which occurred on account of circum-
stances beyOnd their contro]. 

[Ministry of Finance, Department of Economic Affairs. (Banking Division) 
O.M. No. 5110!81-SCT(B) dated 31-3-1982] 

R6C.'GIIIDiiIlWoII .Serial No. 19 (ParIINo. 3.91) 

The Committee are surprised to note thatno recovery reporting 
system under DRI Scheme had been introduced till March, 1980, though 
the DRI Scheme was initiated in 1972 .. 

Reply 01 GoYenIIIeat 

Though 'RBI bad not prescribed any return for getting recovery 
position of DRI advances. the Government of India bad introduced in 
1977 a format for reporting by banks of the progress under the Scheme 
which called for data in respect of reco~s. The details of ovcrdues 
under the Scheme are as under: 

Year ending 

June 1977 

June 1978 

June 1979 

~h 1980 

PerceDtlp of overdoes· ~o demand 

73.8 

65.6 

67.2 

68.9 

-.. .. _-----------------
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UDder the new reporting system of the Lead Bank Scheme mtra-
duccd for baDb by RBI, they have to report the recovery position of all 
advances including DR! adV'IDCcs. 

(Ministry of Finance, Department of Economic Attairs, (Bantinl 
Division) O.M. No. 5110/81-SCT(B), dated 31-3-1982]. 

RecOlllJDelldatioa SerIal No. 10 ( ..... No. 3.9%) 

The Committee arc further surprised to note that the Ministry of 
Fimmce, Department of Economic Affairs .(Banking Division) has listed 
certain imaginary reasons for slow rate of recovery of the advances under 
the DR! Scheme without conducting any study about it. 1bc study 
groups of the Committee which had visited Head Ofticea of certain bub 
in the public sector were im:ormed that the recovery position und« DRr 
was fairly satisfactory oand recovery from the scheduled caste and sche· 
duled tribes borrowers was as good as from others. The Committee, 
therefore, suggest that the banks should have DO hesitation In advaDctq 
loans to scheduled custc and scheuulcd tribe borrowers when the recowry 
of dues from them ·is fairly satisfactory. 

Reply of Govel'llllleot 

As could be seen from the comments to Recommendation No. 19, the 
recovery position of ORI advances .cannot be c:onsidered to be altogether 
satisfactory. 

The recovery position in respect elf advances to SC/ST has also not 
been satisfactory. However, there has been no hesitation on the banks' 
part to finance SCfST borrowers in iii much as their lendings to them 
have already exceeded the target of 40 per cent fixed under tbe Scheme. 

[Ministry of Finance, Department of Eco~ic Affairs (Banking Division) 
O.M. No. 5\10181.SCT(B), dated 31-3-19821 

k.,...m..cIIatIoA Serial No. 11 (P....,.. No. 3.93) 

The Committee feel that no financial institution can function eftic:icnt-
ly unless its recovery of loans and advances in prompt and in time. 
Moreover, if the rccovay is good, the recovered cIaea CID be pIoD~ 
back to provide assistailce to greater number of peopl.e. The Co~nnllttec 
would, therefore, like the Government to evolve a IUltable macbmery ia. 
consultation with the State Governments, which should help the banb to 
recover the dues in time. 
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....., eI GOil. art 

We qree with tbeIe ob&ervatiODS. 

2. The ~ of timely 1'CC0Yery of 10_ bas been emphnised 
in RBr. iDJtrucdous to blab iuued fIorD. dille to tImL Varioaa mea-
sures bave been taken by banks to improve th~ r\JCOvcry position. The 
more important of the measures taken ue: 

(a) strengthening of staff at branches; 

(b) proper appraisal of loan applications; 

(c) financing of schemes suitable to the local needi and ensuriag 
forward and backward linkages for the successful implemen-
tation of the scheBles; 

(d) setting up of monitoring and evaluation ceUs '8t Head Oftices, 
etc.; 

(c) regular review of recovery performance by baDks' Board of 
Directon; 

(f) undertaking in-depth studies of the causes of overdues in 
areas baving concentration of difficult adva'nc:es, etc. 

3. The State Governments have been asked to pass legislation OIl the 
lines of the Model Bill recommended ,by tbe Talwar Committee to help 
banks in their recovery efforts. On the basis· of the recommendations 
of the Working Group 00 20-Point Programme, State Governments haw 
been asked that measures for speedy recovery of loans should be initiated, 
if necessary, through special legislation providing tor IeCOVet'Y of bank 
loans as if they w~ arrean of land revenue. 

4. The States wbere the enactments have been passed are 16, namely, 
Assam. Bihar, Gujarat, Haryarra, Himachal Pradesh, ICamataka, Madhya 
Pradesh, Maharashtra. Manipur. Meghalaya, Orissa, ,Punjab, Raj'Bsthan, 
Tripura, Uttar Pradesh and West Bengal. The State Governments of 
Bihar, Gujarat and Tripura are yet to frame rules under this. 

'~. In the matter of timely recovery, RBI has been impressing upon 
the co~ative banlts, as well as the State Governments its need and 
importance. State GovernmeDts are requested time and again to help 
the hanks in the recovery of loam. Further, the need to strengthen the 
supervisiOll and reccwety machinery. d. banla; is highlighted during the 
periodical discussions which RBI has with the representatives of the 
State Governments and the banks. 

[Ministry of Finance, Department nf Economic Affairs (Bankin~ Division) 
O.M. No. SI10181-~), dated 31-3-1982]. 
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Itemw ..... s.w No. D (Fa .... No. 3.109) 

'I1Ie Committee are bappy to D~te that .. BomWDhl by the Com-
missioner for Scheduled Cute and Scheduled Tribes, the Oovemment 
llave extCDdcd .. DIU Scbeme for operacion by the Cooperative Sector. 
11ae Committee, however, regret to Dote that no information could be 
made available by Govt. regarding the extent of advances made to SCI 
ST by the Cooperatives under the DRI Scheme. 

Reply of Govel1lllle.' 

Advaaces UDder DR! Scheme are available only from commercial 
banks. However, commercial banks have been permitted to advance 
loans under the Scheme through State SCfST Development Corpontion, 
Rcgioaat Rural Banks and large acaJe Multipurpose Societies (LAMPI). 
The quantum of lending done under the Scheme through these interme-
diary organisations is, however, not available at present. 

[M'mistry of Finance. Department of Economic Affairs, (Banking 
Division) O.M. No. S/I0jl81-SCT(B3, dated 31-3-1982]. 

ReccoIllllle8datloa Serilll No. %3 (Panarapla No. 3.110) 

The Committee are of the view that if any debt has to be made in 
the ecoIlomic conditioris of Scheduled Castes and Scheduled Tribes, all 
the financial institutions, i.e. Banks, Cooperatives, etc. will have to be 
directed and geared to identify the potential beneficiaries among the SCI 
ST, giving them viable schemes, helping them to secure loans under the 
DRI Scheme and finally advising and guiding them for the successful 
implemontations of those Schemes. 

Reply of Gme ....... 

Insh uctions have already been issued to banks to take necessary steps 
for incleasing the flow of credit to SCfST. Banks have been advised 
to evoh e special schemes tailored to meet the requirements of members 
of these communities, to give wide pUblicity to such schemes, to ensure 
their participation in such scheme, and to enlarge tbe flow of credit to 
them for self-employment. In general the banks have been advised to 
consider loan proposals from members of SCfST with utmost sympathy 
and understanding. The District/Block credit plans have been specially 
weighted in favour of SCfST. These include specia1 bankable schemes 
suitable for the members of these commuaities. Tbe baDka have beeD 
advised to ensure participation of these communities in such !!Chernel 
I1ICf allow lalpl' flow of credit to them for Reif-cmpioyment. 

, b fact the Iotcgrated Run! Development Programme, which is tile 
JRa" programme cif the Govemmeat for ,helping rural poor i. baled on 
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the methodology recolDDlCllded by the Committee here. Under the pr0-
gramme. a minimum of 30 per cent IIIistaDce hi, heeD earm*bd foil 
beneficiaries belonaiDl to SC/ft. 

Co-opcratora have to provide credit to smaU farmen lnc1udiD1 SClST 
at least to the extent of olO per cent of the total loans issued during the 
year. Loans are pcovided to this for production purposes, and allied 
activities like purchase of m,-tch cattle, poultry farming etc. 

[Ministry of Finance, Department of Economic Affairs, (BankiBg 
Division) O.M. No. 5/ 10/81-SCT{B), dated 31-3-1982]. 

RaOi8iDeUdaUoD SerIal No. 25 (Pal ...... No. 3.112) 

The Committee would also like the State Governments concerned to 
eltercise effective executive and financial control over the cooperatives so 
that they are cleansed of alleged malpractices. 

R,eply of Govemment 

RBI have been constantly advising the cooperative cre4it institutions 
to .. tone up their financial and operational' efficiency. As and when mal-
practice5 are noticed either during the course of periodical inspectiOD'S or 
through complaints received in the Bank, such instances are promptly 
brought to the notice of the Registrar of 'Cooperatives societies for neces-
sary action. , 

[Ministry of Finance, Department of Economic Affairs. (Banking 
Divi!lion) O.M. No. S/lO/81-SCT(R), dated 31-3-1982]. 

Recommendation Serial No. 26 (Paragraph No. 3.116) 

The Committee are firmly of the view that if the Scheduled Caste and 
Scheduled Tribe· communities are to be encouraged to take '8dvantage 
of credit facilities !.!1'eater awarenes~. among the potential beneficiaries of 
these !lCheme5 will have to h~ created. They therefore, recommend that 
Government and the Banks should jointly evolve a pUblicity scheme 
including audio visual -aids for publicising these schemes among the Sche-
duled Castes and Scheduled Tribes. 

Reply 01 GoftlllUllellt 

The recommendation is acceptable. 

Banks are giving publicity for the achemes evohed for the weebr 
sections through newspapers in regional languages, radio/1V network, 
etc. Banks have also brought out broc~11l'ft in t'egional languages 011. 
the schemes formula~d by them. The brochures and other llteratllN 
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are made available to borrowers, extension agencies, etc. Further 
some. of the banks have come out with audio visual aids. It may be 
menlloned toot as majority of the eligible borrowen would be illiterate 
persons, publicity through brochures etc. will be of a limited udlity. Tho 
more desirable method would be for the field level staff of banks to con-
tact such borrowers and explain to them the salient features of the scheme 
as also the advantages that will accrue. 

[Ministry of Finance, Department of Economic Affairs, (Banking 
Division) O.M. No. 5/10/81-SCf(B3, dated 31-3-1982]. 

ReeoauaeIIdafio SerIal No. 27 (Par ..... 3.U'7) 

The Committee recommend that for this purpose the Government 
$hould also bring out a brochure in English/Hindi and other regional 
languages giving particulars of various scheme~ for which loans on soft 
terms are available with the financial institutions Ibanks Icooperatives. 
Copies of this brochure should be freely and widely distributed to tho ex-
tension agencies and the organisations working for the upliftment of tho 
Scheduled Castes and Scheduled Tribes in the country. 

Reply 01 Govemment 

Comments under recommendation No. 26 ,may please be seen. 

rMinistry of Finance, Department of Economic Affairs, (Banking 
Division) O.M. No. SI10/81-8Cr(B), dated 31-3-19821. 

llecGaHDeadadoB Serial No. 28 <Pa4r .. No. 4.18) 

The Committee note that upto June 1980, total priority sector ad-
vances of tho public sector banks (SBI Group and 20 nationaJiled bub) 
amounted to Rs. 6,852 crores. Out of this, the money advances to 
Scheduled Castes and Scheduled Tribes amounted to Rs. 278 crores i.e. 
only 4.1 per cent of the total amount advanced under this sector. The 
'Committee feel tbat this is the most disappointing potltion. Aa pointed 
out earlier, according to an estimate of the year 1977-78, of tho 290 
million people Hving below poverty line, 160 million were below 75 per 
cent of the poverty line and the bulk of tbem constituted the Scheduled 
Castes and Scheduled Tribes. The Committee would, tborefore, like 
that an immediate review of the results of the present policies sbould be 
made so that deficiencies in them would be identified and a wbolesome 
strate~ is evolved with a view to allocate/make available a sizeable por-
tion df national wealth for the weakest of the woa'ker sections d. the 
society to bring them at par with the rest of the people, in 8 targetted 
period. 
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Reply 01 GolreRllllellt 

Majority of the SC/Sf borrowers are very poor. lD the rural areas,. 
DlOIt of them are landless labourers and village artisans with very few 
ISlets. Given this position, their investment requirements which would: 
require credit support from the banks are necessarily of small magnitude. 
'Ibis is bome out by the fact that while the average advance per borrower c:i' 
CIOIDmC1'Cia1 bank is lb. 5630 in priority ~ors, aver&ge adWlU:e \in tho 
case of SC/ST borrowers is Rs. 1570. This follows the same pattern as tho 
relationship between the' average advance in the priority sector and the 
average advance lor all sectors including medium and large scale indust-
ries and trade, which is Rs. 13020. 

U tho number of SC/ST borrowers is taken into account, the relativ~ 
percentage to priority sector borrowers work out to 14 although in terms 
of quantum of loan, the percentage is only 4.1. 

There has been some marginal improvement in these ratios, the ratios. 
for December 1980 being 4.33 per cent of quantum of loan and 15.81 
per cent of number of borrowal accounts in the priority sectors. 

It is recognised that the proportion of advances in the priority sectors 
JOin& to SC/Sf borrowers is on the low side. Attention of the banks hes 
been specially down to this adverse feature of their priority sector lend-
ing operations. Specific measures have been indicated to them to secure 
corrective action. These have been outlined in reply to Recommendation 
Serial No.8 (Paragraph No. 3.22). 

[Ministry of Finance, Department of Economic Affairs (Banking 
Division), O.M. No. 5/ 10/81-8Cf(B), dated the 31-3-1982.1 

Rec:ommeDcIBtioa Serial No. 3% (Pangrapb No. 4.1%) 

The Committee are happy to note that Banking Division is presently 
considering the proposal for setting up Grievances Cells at District Levels 
which wUl look into all difficulties in smooth flow of institutional credit and 
mae suitable recommendations to concerned financial institutions. The 
Committee would like the Government to ~ve shape to this proposal and' 
wookl also sugest that Director of Soclal/Harijan Welfare at State Level 
aDd District Wc1fue Officer at District level should be associated with the' 
Grievances eeus. 

Reply 01 Gm ........ 

The 1'OCOIIIIDeIIda0ll of the Committee to areociate Director 01 SIJdIIlI 
Harijan Welfare at the State-level aud District.Welfare 0fIicer at the. 
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trict..J.evel with the machinery to be evolved for redreasal of grievances at 
the district-level has been noted. \ 

(:Ministry of Finance, Department of ,Economic Aftaln, (Banking Divilion), 
O.M. No. SllOI81-scr(B), dated the 31.3.82) 

Recommeadldoa Serial No. 34 ( ........... No. 4.33) 

The Commi,ttce are surprised to know that the recommendation of tho 
Working Group on Tribal Development made in its feport of July 1978 
that the Reserve "Bank of India may refinance (consumption credit advance 
to the Tribals by the Central F'mancing Agencies was still under the con-
sideration of Government. The Committee expect that schemes relatina 
to tho upliftment of economically weaker sections of SOCiety are giVeD 
priority and decisions on them are not delayed so long. They hope that 
early decision wil1 be taken in the matter. 

Reply 01 Gov .... _' 

As reprds tho resources for disbursing consumption credit, tho Expert 
Committee on ,Consumption Credit (Sivaraman Committee) had stressed 
the need for improving the co-operative ~redit structure on a priority 
basis by r~organising the primary credit societies and organising special 
drivers both for collection of overdues as also fot mobilisation of deposits. 
The Committee had pointed out that internal resources of co-operativo 
societies I banks. on a large scale had been locked up in overdues and if by 
improving the recoveries those resources were released, the co-operatives 
would be in a position to utilise credit limits alreday sanctioned by the 
Reserve Bank of India for seasonal agricultural operations on a larger 
scale and can di¥ert their own resources for issue of consumptiOn loans. 
As regards a separate line of credit from ReserVe Bank of India spccfic. 
ally for consumption loans as recommended by the Sjvaraman Committee 
this issue was emmined by the OovemmeDt of India and Reserve Bank 
of India. The Government of India concorred with the Reserve Bank of 
India that with the refinance already available for short-term agricu1tu.19l 
purposes co-operative banks will be able to divert their own resourcee 
for providing eonsumption credit and that no separate line of refinance 
facility from Reserve Bank of India specifically for CODSumptiCln credit WU 
considered necessary. Reserve Bank of India, has, hCWr"eVetr, iodicatftl iD 
the Guidelines on CODSUmption credit that it would treat the ftnuIce provided 
for consumption credit as legitimate charge on the control bank's resou~ 
and sanction tQ the bank higher credit limits for seasonal agricuJturd 
operations purposes, subject to its overall eligibility. 

[Ministry of F'mance, Department of Economic Aaairs, (Bankina 
Division) O.M. No. S/lO/81-«T (B), d~ the 31st Marchl982]. 
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Rec:oaImeDdation Serial No. 35 (Pas .... No. 4.34) 

'Ibe Committee note that the consumption loan has DOW been given a 
place under the priority sector lending, The Committee desire that Govern-
ment should immediately iSSUe necessary instructions that the 'consumption 
loan' aboukl be considered as an essential component of the credit so that 
there is DO reluctance OIl the part of public sector banks and other financial 
iUtitutioaa for financing consumption credit given to the Schecfuled Castes 
and Scheduled Tribes borrowers. 

Baaed em the recommendations of the Expert Committee on Consump-
tion Credit (Sivareman Committee) commercial banks and co-opetativea 
have been advised in 1976 to grant consumption loans for certainpmposcs. 
The purpose wise ceiling amounts range between Rs. 75 and Rs. 250 with 
an aggregate ceiling of Rs 500/- per family per year. The consumption 
loaDs are to be granted to landleSs labourers, sman/marginal farmers hold-
ing 5 acres or less and rural artisans. Banks are accordingly granting such 
loaDS to weaker sections of the community including to SCjSTs. Besides, 
lIbort-tc:rm. podUction loans to f8ll'JDCrs and composite loans upto Rs. 25,000 
to artisam, village and cottage industries, etc., should provide for consump-
tion zequirements of the borrowers to a certain extent. 

(Ministry of. F'mance, Department of Economic Affairs (Banking Divi-
lion), O.M. No. 5-10-81-scr(B) .. dated the 31-3-82] 

ReeoanaDdMion Serial No. 36 (P ......... No. 4.40) 

The Committee note that at the end of December, 1979 the amOUllt 
OUIBtaDding in respect of Direct Houslng loans advances by banks (publiC 
and private sectors) to individl!lel/groups of borrowers belongmg to eco-
aomically weaker sectioDs/Scheduled Castes/Scheduled Tribes was Rs 19.07 
crores. '!be Cbmmittee Rgret that separate figures of the loans advanced 
10 Scheduled Castes ancl Scheduled Tribes are not available. They recom-
mead thlt separate figures of loans advanced to Scheduled Castes and 
Scbeduled Tribes should be maintained. 

Replyol~ 

Neceseary action has already been taken. In terms of the iDatructiool 
isaued by RBI on Sth June, 1981 banks are now required to indicate sepa-
rately tbe lUItOUnt of direCt finance made available by them to iridividuals/ 
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group of borrowers beloaging to Scheduled Caste/Scheduled Tribes effec-
tive from the half year ended June, ] 981. 

[Ministry of Finance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. S-10-81~(B), dated the 31-3-82] 

ReeommeadItioa Serial No. 37 (p..,..-..,h NoA.41) 

The Committee a.1so note that in the light of the recommendatioDs of 
Dr. Krishnaswamy working group it has been decidod (i) to raise tho 
maximum limit of Rs 2500/- for an advance for housing to Scbedukd 
Castes/Tribes and other weaker sectioDs of the society to Rs 50001- and 
(ii) to treat indirect finance givea. to any governmental apncy for die 
purpose of constructing houses exclusively for ,the benefit of Scheduled 
Castes/Tribes and low income group and where loan component doea -
exceed Rs Sf)()() /- per unit, as priority sector advances. 

Reply of Gover .... 

This baa already been implemented. 

[Ministry of F"mance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. 5.10-81-SCT(B), dated the 31-3-82]. 

ReconnendatiOD SerIII No. 39 (P ...... No. 4.54) 

The Committee are distressed to note that there is a considerable time-
lag in the subaUsIion and consolidation of data in regard to the vario. 
lending schemes imp1emcnted by the banks and the periodicity of revjc" 
is al&o not uniform aod timellf. The Committee desire that timdy sub-
mission of. J'I'08fe8S reports by the banks sbould be insifJtcd as delay ia 
supply of returns wUI defeat the purpoIIe for which they are cal1ed for. 

Reply of Gm ...... 

It is true that considerable delay has been experienced in the submil-
sion of statistical data by the branchC6. The matter has been receiving 
attention at the highest level in the Reserve Bank. A High Power C0m-
mittee of the Reserve Bank, pra;ided over by its Deputy Governor. review-
ed the situation and advised the banks to create speclel squads for c0llec-
tion aDd coDlOlidation of data as a crash programme. This approach is 
aimed at ensuring immediate availability of data as at the cod of Decem-
bee 1980 and the subeequeot quarter schedules that have become duo (rool 
Matda 1981 onwards. Measures are aJ.o being taken to eaJure that data 
1rom the quarter eading December 1981 will flow regularly in time. 1'1Ie 
Reserve Bank is also presently. through a Working Group. reviewinl 
system of book keeping at the branch level SO as to facilitate extraction 
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pf required data without excessive effort and less of time. These measures 
arc cx;pectcd to improve the flow of data considerably. 

[Ministry of Finance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. S/10/81-SCT(B), dated the 31-3-82]. 

Rec.oDUDeadMion Serial No. 40 (p.......,.. No. 4.55) 

The Committee are dismayed to note that the lending schemes are being 
implemeD.ted by the public sector banks and reviewed by the Reserve Bank 
Qf India in casual way. As many as 12 nationalised banks have not yet 
attained the lovel of priority sector advances of 33.3 per CeIlt Of their 
.aggregate credit till June 1980 and performance of three banks 6s much 
below the targctted level. The Committee would, therefore. like the Reserve 
Baak of India to have 8 special review of the various lending schemes. 
laUDC:bed by the 12 nationalised banks Under the priority sector lending 
with a view to ascertaining the problems encountered by these banks in 
the implementation of those schemes and suggest remedial measures where 

Reply 01 GoverDllllellt 

Banks' perfOl'DlDCe in priority sector lending viNl-vis the target fixed 
for such tending is UDder the constant review of the Reserve Bank of India. 
Bws whose pcrformaace Is not satisfactory are asked to take necessary 
corrective stePs to bring about improvement in their- performance. The 
position of their priority sector lending as at the cod of June 1980 was 
reviewed and banks whose performance was n()f. satisfactory were advised 
to work out the additional amounts to be disbursed in the priority sector 
fJVeJry year so as to progressively reaCh the target within the stipulated 
time. '.1 I: 

Banks have informed the Reserve Balik of the varioUs steps taken by 
them to augment the flow of credit to priority secto1"S. Some of the impor-
t1lDt steps taken arc indicated below: 

1. They have ensure substantial increase in the shares of the credit 
outlays in respect of various schemes under the Annual Action 
Plans for 1981. 

2. Coverage of small and marginal farml'.f'l etc. has been enltU'ged. 

3. Besides formulating various scnem.es of their own participation 
in OovCl'DDlCllt's schemes has been increased. 

4. Amngcments for training of field level staff have been streng-
thened. • 
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5. Strength of staff at field level as also of technical staff has been 
augmented couaiderably. 

, 

6. Application fOl'lDS and lending procedures have been simplified. 

7. Enlarged discretiooory powers have been delegated at various 
levels. 

8. Uee of intermediaries such as State-cpoDsOred Corporations, 
PACs, FSSs, LAMPs for routing of crOdit has been atcpped up. 

9. Instructions for diversion of at least 40 to 50 per cent of addi-
tional credit every year to priority sectors have been issued. 

Banks have assured that they are fully COIlICious of the responsibilitiea 
cast OIl them for fulfiUing the target of 40 per cent by 1985 aDd have 
acoordin&ly taken suitable steps as above, to atiain the goal. 

(MiDi&try of FiDance, Department of Ecooomic Aftairs, (Banking Divi-
lion). O.M. No. S-10-81-SCI'(B), dated the 31-3-82]. 

RIc ............... SerIII No. 41 (PInp1pb No. 4.56) 

The Committee are of the opinion that monitoring and revaluation of 
1he Schemes for Scheduled Castes and Scheduled Tribes being financed 
by the Public Sector Banlcs should be undertaken on a continuous and 
regular basis 60 that inadequacy in the implementation of these schemes 
are identified and rectified in time, and the impact of the schemes on 
the well-being of the beneficiaries could be assessed. 

In the Reserve BBDk of Ind4a an Inter-Departmental Standing Forum 
has been set up to coordinate and monitor all work relating to the eva-
luation of the performance of banks in lending to priority sectors and 
under the 20 Point Programme. The functions of the Forum will broad-
ly comprise (1) Working out the strategy for conduct of evaluation 
studies on an on-going and concurrent basis (2) finalising composition 
aDd evolving modalities for cooducting studies for bank financing on an 
1IlU - specific or activity - specific basis by multi-Cnititutional terms. 
It would be ensured that the studies conducted would cover the schemes 
evolved for extending credit to SC/n's. 

[Miaistry of FJIlIDCC, ])epartment of Economic Affairs, (Banking Divi-
sion), O.M. No. S-10-81-SC1'(B). dated the 31-3-82]. 
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aeco-eadatioa Serial No. 42 (P .......... No. 4.57) 

The Committee also recommend that the result of the review should~ 
be publisbed in tbe Annual Reports of the· Banks/Reserve Bank of 
India/Ministry together with the amount of assistance that has gone to 
,scheduled Castes and Scheduled Tribes in each trade/activity so that the 
information may disseminate to all branche!! of the banks and Govern-
ment and Parliament are informed aboUll the flow: of credit to various 
sections of the society, particularly to the Scheduled Castes and Sche-
duled Tribes. 

Reply 01 Government 

Banks' annual reports bring out the progress made by them in their 
lcnctiDg to priority sectors. This covers the progress vis-a-vis the various 
'targets laid down by the Government of India/Reserve Bank of India for 
different target groups of weakers sections under priority sectors. A con-
solidated report on public sector banks performance is ·placed before the 
Parliament every year. This report brings out in detail these banks' pr0-
gress in extending credit to weaker sections/priority sectors. Reserve 
Bank of India's annual report also covern the progress of banks in lend-
ing to priority sectors/weaker sections. 

[Ministry of Finance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. S-10-81-SCI'(B), dated the 31-3-82]. 



CHAPTER IU 

RECOMMENDATIONS/OBSERVATIONS WlUCH THE COMMrITF..E 
00 NOT DESIRE TO PURSUE.IN VIEW OF THE GO~ENT'S 

REPUES 
Rec:ommeDdatioa Sedal No. 16 ("ra No. 3.52) 

The Committee recommend that Banks should appoint Credit Uasion 
0fIicers in each branch of the bank operating DRI Scheme who may help 
the poor borrowers in filling up the forms and complete other formalities 
so that they are able to get a loan within three weeks, if not earlier. 

Reply 01 Go, ..... 
Banks have been advised that applications for loans upto Rs 25,000 

should be disposed of within four weeks of receipt. For this purpose they 
have been advised to delegate adequate loan sanctioning powers to their 
branch managers. Although generally bank staff does help the poor bor-
rowers in filling up the forms and completing other formalities, RBI is 
being asked to consider issuing formal instructions to the baRb on this 
point. As the loans under DRI are for small amotmts, they are generally 
disposed of by the branch staff expeditiously. The Government feels that 
appointment of a separate Credit liaison officer in each branch would fur-
ther increase the already high incidence of salaries in banks and the bene-
fit would not be commensurate with cost. Further taking into COD!lidera-
tion the business and staffing pattern of rural/semi urban branches (each 
having 2-3 staff members) it may neither be feasible nor necessary to ap-
pointment such officers. 

[Ministry of Finance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. S-10-81-SCf(B), dated the 31-3-82]. 
~ SerIII No. 31 (P'anI8IapII No. 4.%1) 

The Committee endorse the recommendation made by the Commission-
er for ~heduled Castes and Scheduled Tribes in his 26th Report that aU 
State Governments/Union Territory Administrations sbould consider the 
desirability of constituting special cells in the respective Dircctonte of 
Soclal/Harijan Welfare of giving guidance to Scheduled Caste and Sche-
duled Tribe enterprene1Jl'S for setting up small scale industrial units. 

Reply .. Gov. __ 

The Department of Industries, Small Industries Development Corpora-
tions aDd the organisational set up under them are in the best position to 
guide Scheduled Caste and Scheduled Tribe entrepreneurs for setting up 

35 
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-small scale industrial units, because they have the necessary specialised 
'manpower and infrastructure for this purpose. The Special Component 
Plan provides a mechanism whereby the assistance of the Department of 
Industries, Small Industries Development Corporations, etc., becomes, av-
'ailable to and is channelised to Scheduled Castes and Scheduled Tribes en-
trepreneurs in due measU1'e. The Special Component Plans in the small in-
dustries sector of e8(:h State is required to indicate the flow of benefits and 
oottays from their existing scheme to Scheduled Caste entrepreneurs, mo-
dify Ire-orient existing schemes where necessary and take up new schemes 
. where necessary to suit their special problema. The kind of guidance re-
quired by entrepreneun fOr setting up small scale industrial UDitsand that 
'can be Qvailable in this manner from the go~rnmental agencies in the in-
dustries sector cannot be provided by a Special Cell in the Directorate of 
'Social/Harijan Welfare. With the adoption of the strategy of the Special 
Component Plan by the States, their appears no need for a Special Cell in 
the Directorate of Socie1/Harijan Welfare for this PUl"pOIIC. 

[Ministry of Finance, Department of Economic Affairs, (Banking Divi-
sion), O.M. No. 5-10-81-SCf(B), dated 31-3-82] 

CoanenD of the ConwIHee 
The Committee desire that all possible aGsistance should be pro-

vided to Scheduled Caste and Schedwed Tribe entrepreneurs 
for setting up small industrial units by the Industries Depart-
ment of the State Government if a special Cell in the, Directo-
rate of SociallHarijan Welfare is not considered necessary. 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
REPLIES OF GOVERNMENT HA VB NOT BEEN ACCEPTED 
BY THE COMMITTEE AND WHICH REQUIRE REITERATION 

~_ Serial No. 1 < ......... No.. l.Jl) . 
Tho Committee note that according to an estimate of the year 1977-78, 

.of the 290 million people living below poverty line, 160 million were below 
75 per cent of the poverty line and the bulk of them constitute tho Schedu-
led Castes and Scheduled Tribes 

Reply 01 Go9 ....... 

Oovemm.CIIlt are conscious of the fact that, while the Scheduled Castes 
have received some benefits through planned development over the years. 
especially in the field of eduamon, a large proportion of them continue to 
live at poverty levels, 1Ihat expenditnre on the. programmes for them have 
not been adequate and that greater efforts particularly for their econo-
mic development are necessary. 

As a matter of fact the approacl1 to the development of Scheduled 
'Castes in the Sixth Plan is based on these considerations. Three main 
iDstrumcnts have been devised in the strategy, for develOlplMllt of Scheduled 
.c.stes:-

(8) Special Component Plans as part of State Plans and relevant 
Central Sector Plans. 

(b) Special Central Assiatanco to the Special component Aana 81 
additionality to the outlays in the Special ComponeGt Plan of 
States. 

(c) Scheduled Castes Development CorporatioDl, with matching 
assistance (49 per cent) from the Centre to the Stat. for 
investment in their Corporations. 

.. The SpociaJ. Component Plans have been devised in order to dtannelise 
due share Of PIaa De\oelopment benefits to the Schedu1ed Castes. One of 
the main objectives of the Special Component Plan il to substantiaDy assist 
Scheduled Castel families through comprehensive and iDtepated family 
·oriented programmes of economic development. 

~7 
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The Prime Minister wrote to the State Chief Ministers on March 12 •. 
1980 conveying the deep concern of the GoverDDlent of India about the 
probleals of Scheduled Castes and the high priority attscl1ed to the task 
of their rapid sociO«OllOmic development. The Prime Minister emphasis-
ed that for this purpoSe, it is particularly important to take note of the 
devel()pl1leDtal needs of the Scheduled Castes in each occupational category, 
identify the available opportunities suitable fQr them, formulate appropriate 
deveolpmental programmes in the light of the above and bOOd these pro-
grammes and corresponding outlays into the Special Component Plan. She 
also emphasised that the Scheduled . Castes Development Corporations 
should be activated and made effective in the field. 

An outlay of Rs. 600 Cl'Ol'es has been provided in the Sixth P1an (1980-
85) for giving Special Central Assistance to the Special Component Plan!! 
of States 88 additionality in the provisions in their Special Component 
Plans from their respective State Plans. In addition, the Sixth Plan provi-
des an outlay of Rs. 65 crores under grant-in-aid to State Government for 
investment in their respective Scheduled Caste Development Corporations, 
in the ratio of 49:51. 

It is al&o to be noted th~t point No. 7 of the New 20 Point Programme 
is to "8cce1erate Programmes for the development of Scheduled Castes 
and Tn'bes." 

Thus Govemment'. actions are broadly along the lines indicated in the 
above recommendations. 

[Ministry of Finance, Department of Economic Affairs (Banking Divi-
sion) O.M. No. S/10/81-SCI'(B), dated 31-3-82]. 

COIIIIDeIIfI of lie COllI ........ 

Please Bee Chapter I para 1.7. 

The Committee also note from the report of the worldng Group on 
Sdleduled Castes and other Backwani classes during medium plan (1978 
--83) published in August, 1978, that during the eucce&sive Five Year 
PIaDs RI. 322.ZS crores were spent for promoting social and economic 
wdl bei.ag of theIe people. Of these only 10 per cent were spent on ec0no-
mic development. 

.. 
Ccmments UDder recommendation No. 1 may pbse be seen. 

. [Ministry of Finan<:e, Departmeut of BcoDomic A.ffaJrs (BaDkiog 
Division) O.M. No. 5/10/81-SCl'(B) dated 31-3-1982]. 
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Commeats of the Committee 

Please see chapter I para 1.7. 

Recommendation Serial No.3 (Pararraph No. 1.23), 

The Committee fully agree with the views expressed by the ColDJllis-
sioner for Scheduled Castes and Scheduled Tribes that "thirty two years 8R 
DO small period of stabilise transformation in a lIOCiety and yet may not 
be long enough to fully atoDe the sins of the centuries. Efforts have bceD 
made, perhaps Dot COIDJDCDSUIl'ate with the magnitude of the ,problems faced 
by weaker sectiollS more particularly by the ,Schedn1ed Castes and Soheduled 
Tribes, The nation can claim on. all round growth. But the same cannot 
be said of tho weaker sections like Scheduled Castes and Scheduled Tribes." 

Reply of Government 

Comments under recommendation No. 1 may please be seen. 

[Ministty of Finance, Department of Economic Affairs (Banking Division) 
O,M. No, S/IO/81-SCI'(B) dated 31-3-1982]. 

Comments of the Committee 

Please see Chapter I Para 1. 7. 

ReeonunendaUon Serial No. , (Paragraph No.1'"). 

Tho Committee are strpngly of the opinion that only through ccooomic 
development of Scheduled Castes and Scheduled Tribes we can succeed in 
getting for them trcedom' from poverty, inequalities and injustices, for 
which, vigorously and combined efforts will have to be made both by C'JOY-
ernment and private agencies engaged in the upliftment of these communi-
ties and more financial resources wiD have to be provided during the next 
Five Year Plans. 

Reply of Government 

Comments under recommendation No, 1 may please be seen, 

{Ministry of Finance Department of Economic Affairs (Banking Divi-
sion) O.M. No. S/10/81-SCr(B) dated 31-3-82]. 

Comments of the Committee 

Pleue see ~ I para 1.7. 

Reeom .... datlon Serial No. 5 (Pararraph No. t.l) 

The Committee regret to note that there is no separate set 
up or Cell in the Minister of Finance, Department of Economic Af-
fairs (Banldng Division) and the Reserve Bank of India to look 
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after the credit requirements of the Scheduled Castes and Scheduled' 
Tribes exclusiv~. The Committee are of the view that to under· 
atand the varied and complex economic problems of the people be-
longing to these communities, there should be separate organisations-
both in the Ministry of Finance. Department of Economic Affairs 
(Banking Division) and the Reserve Bank of India. The Committee 
recommend that special cells should be 'Constituted to deal with all 
matters relating to the credit requirements of Scheduled Castes and 
Scheduled Tribes. 

Reply' of Government 
So far as the Banking Division is concerned the recommenda-

tion has been accepted in principle and steps are being taken for 
creating a Cell for looking after ~e credit requirements of Sche-
duled Castes and Scheduled Tribes exclusively. 

In Reserve Bank of India there is a separate Division (Banking 
Policy Division) in the D.B.OO. which deals with banks' priority 
sector advances. This Division monitors the credit flow to the wea-
ker sections of the society including the Scheduled Castes and Sche-
duled Tribes. The Banking Policy Division reviews at periodical 
intervals, on the basis of returns received from banks; their perfOt-
m.ance in prOviding credit to weaker sections of the society including 
the borrowers belonging to Scheduled Castes and Scheduled Tribes. 
Besides, during the course of periodical inspection of the banks an 
appraisal is made of their performance in lending to the priority 
sector as well as to the weaker sections of the society. Thus, the 
Banking Policy Division of D.B.O.D. is monitoring the credit flow to 
the weaker secti'ons as a part of the overall functions of the Divi-
sion. Reserve Bank of India. therefore, is of the view that there may 
be no special advantage to have another cell for monitoring the flow 
of credit to Scheduled Castes and Scheduled Tribes exclusively. 

[Ministry of Finance, Department of Economic Affairs (Banking 
Division) O.M. No. DIIOI81-SCT(B) dated 31~1982] 

Comments of the Committee 
Please see Chapter I Para 1.10. 

ReeommaulatlOll Serial No.6 (para No. 2.'2) 

The Committee take note of the statement made by the repre-
eentative of the Ministry of Finance, Department of Economic Affairs 
(Banking Division) during the course of his evidence before them 
that 'it is common that this scheme really beneflted the people con-
cerned only where co-Ordination was there between the different 
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agencies. Where the intrinsic facilities were available it worked 
very well, but where ther~ were no intrinsic :facWties and ther& 
wu no coordination between the State agency and the banking 
oftlcials, there this scheme may not have worked well' The Com-
mittee would, therefore, urge the Government to set up a bod7 
consisting of representatives of the Ministry of Finance, MiIliatry 
of Home Mairs, Reserve Bank of India and Planning Commission, 
State Government concerned to identify the schemes which could 
be taken up in a particular area depending upon the'resources and 
skills of the people inhabiting that area, to lay dow.tl the financial 
targets for providing credit facilities and for proper coordination 
among the Centre, State, Banking and other financial institutions 
operating or helping in the operation of lending schemes for the 
Scheduled Castes and Scheduled Tribes. 

Reply of GovenuDent 

Under the J..ead Bank Scheme, there are District Consultative 
Committees and their Standing Committees at the district-level. In 
addition there are State Level Committees at the State-level in 
which bankers and State Govt. offiCials discuss banking problems of 
the State. Regional Consultative Committees at the highest level 
for the six regions into which the States and Union Territories have 
been grouped also discuss banking problems in difterent States in 
each of the regions. These meetings are usually taken by the Union 
Finance Minister and attended by Chief Ministers/State Finance 
Ministers, Chief Executives of banks and also q.overnor, RBI. The 
implementation of lending schemes in the priority sectors for weaker 
sections of the Society, implementation of the 20-Point Programme 
and all related aspects are reviewed in these forums, 

Banks are expect~ to lend to the weaker sections within the 
fi'amewOfk of the District Credit Plans (DCP) , The DCP is specifi-
cally drawn up taking into account the credit requirements of the 
weaker sections. Under the IRD Programme, which is directed 
towards the weaker sections, a certain proportion of the beneficiaries 
have to be SC/STs. For these identified borrowen, ventures which 
are viable and suitable tor local requirements have to be drawn up. 

Thus, there already exist several forums for ensuring coordina-
tion between the activities of the banks and the various agencies 
concerned. Under the IRD Programme the 'District aural Develop-
ment Agenc:y (DRDA) is the focal point of coordination. The exe-
cutive oftlcer in charge of DRDA is now a member of the Standing' 
Committee of the District Consultative Committee. Since the pro-
blems of coordination are felt at the districtJblock levels, It is telt 
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that the required degree of coordination will have to be achieved by 
,ensuring that the coordination forums already created at the districe-
level function effectively. The problems as also the requiremetns of 
function effectively. The problems as also the requirements "of 
specific schemes are likely to vary from State to State and even 
from district to district. 

At the national-level a high-level committee has been constituted 
under the Chairmanship of Member-Secretary, Planning Commission 
to review the extent of credit support from the financial institutions 
to the IRD Programme and to identify operational difficulties and 
suggest measures for their removal. A copy of the relevant notifi-
cation has been reproduced below. The recommendations of this 
committee will help in identifying the -porblems and finding solu. 
tions, with a view to bringing about better coordination, more 
effective implementation of schemes, greater flow of financial assist-
anCe and follow up action. 

Given this situation, it is felt that creating another forum at the 
national level is not likely to have meaningful impact at the fleld 
level. 

[MiniStry of Finance, Department of Economic Affairs (Banking 
Division) O.M. No. 5/10/81-SCT(B) dated 31-3-1982] 

Copy of Government of India, Ministry of Rural Reconstruction 
Notification dated the 12th, August, 1981. 

NOTIfICATION 

Institutional credit support is crucial for the success of the Inte. 
grated Rural Development Programme (IRDP). In order to review 
the extent of support to this programme from various credit insti-
tutions in the context of the Sixth Five Year Plan and also to 
identify the operational ditRculties being experienced in obtaining 
credit. it has been decided to set up a high level Committee in the 
Ministry of Rural Reconstruction, which shall meet every quarter 
to review and discuss these issues. The Committee shall also under-
take tOurs to States in order to gain first hand knowledge of the 
field situation. The composition and the terms of reference of this 
Committee will be as under:-

Compositio'l'l: 

1. Dr. Manmohan Singh, Member Secretary Planning Com-
mission-Chairman 
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2. Smt S. C. Varma, Secretary, Ministry of Rural Reconstruc. 
,tion-Member 

3. Shri M. Ramakr;shnayya, Deputy Governor Reserve Bank 
of India-Member 

4. Shri R: K. Kaul, Additional Secretary, Banking Division, 
:Department of Economic Affairs, Min:stry of Finance.-
Member 

5. Shri P. R Dubhashi, Additional Secretary, Deptt. of ~ri
culture & Cooperation, Ministry of Agriculture-Member 

6. Shri G. V. Ramakrishna, Adviser, Rural Development, 
Planning Commission-Member 

7. Shri N. V. Krishnan, Jo'nt Secretary, P~an Finance Division, 
Ministry of Finance-Member 

8, Shri R. Srinivllsan, Joint Secretary. Deptt. of Industrial 
Development. Ministry of Industry-Member 

9. Shri K. Ramanujam, Commissione~·cum Secretary, RUral 
Reconstruction, Government of Bihar-Member 

10. Shri H. B. N. Shetty, Secretary, Rural Deve~opment, Gov-
ernment of Tamil Nadu-Member 

11. Shri $ant Dass, Managing Direc~or, Agr:cultllral Refinance 
& Development Corporat!on-Member 

12. Shri P. G. Muralidharan. Joint Se~retary, Ministry of Rural 
Rcconstruction-Member-Secretary 

Terms of Reference: 

(i) Rev:ew the availability of credit lor IRDP periodically. 

(ii) Examine the ceredit network of commercial banks, Re-
gional Rural Banks and Cooperatives in the context of 
IRDP and recommend expansion, where necessary. 

(iii) Examine the operational problems coming in the way of 
obtaining credit for IRDP and recommend appropriate 
action to meet these problems. 

(iv) Examine whether the recent guidelines on simpliftcation 
of procedures and relaxations with respect to credit for 
the weaker sections are being implemented by bank 
branches in the fteld and also see whether any further 
simplifications, relaxations etc. are nece ... ry. 

133& LS-4. 
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(v) Examine the progress of preparation and implementation 

of cred.t plans for IRDP blocks. The Committee will also 
review the implementation of the IRDP block p:ans pre-
pared by the ARDC and the IRDP component of District 
Credit Plan. 

(vi) Examine t'J what extent the credit targ~ts set for the 
weaker sections in the Sixth Plan are be'ng realise1. 

(vii) Any other relevant matter, approved by th1! Chairman of 
the Committee. 

Sd/-

(Atul Sinha) 
Deputy Secretary to the Gov~. of Indi~. 

Comments oi the Committee 

Plea!':e s e Chapter I Para 1.13. 

Recommendation Serial No.7 (Para No. 3.Z1) 

The Comm:ttee note that the purpose or starting DRI SC~1eme is 
to enable persons who are poorest among the -poor to engage them-
selves in produ~tivc endeavours with the help of their own labour 
and the labour of their family members and to improve their econo-
mic condition. The Committee apprec:ate purpo:e o! the scheme. 
They are, however, apprehensive whether this gigantic task can be 
.,. hieved with the present resources earmarked under the DRI 
Scheme for the Scheduled Castes/Scheduled Tribes. majority of 
whom fall below the poverty l:ne. The Committee agree with the 
as.~ssment of the Commissioner for SC/ST ill his 26th Report that 
thE' present limit of minimum of 1 per CE'nt of aggreJate advance:; (as 
at the end of the previous year) and at lea~t 4{} per cent of the total 
advances under the DR1 Scheme fixed for the Banks will not serve 
the needs of the SCI ST. The Committee, therefore, recommend that 
at least 2 per cent of the aggregate advances of banks, as at the end 
of the previous year, should be fixed for lending under the DR! 
Scheme and a m:nimum of 75 per cent of the total advances UDder 
the DR! should go to the SC/ST. 

Roply of Government 

Banks res::>urces comprise mainly deposits raised from the pUblic. 
They have to pay interest On the deposits at the rates stipulated from 
time to time by RBI. The cost of raising deposits and serv:eing them 
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has to be met from the earnings on banks' advantes. A certain por- -
tion viz. about 43 per cent of the deposits is not available for lendings 
due to l:quidity requirements. Of the remaining 57 per cent of the 
funds, a majQr portion has to be earmarked for len dings to priority 
sector borrowers at con~essional rates of interest. Hence, while con-
sidering any suggestion for increasing lendings at concessional rates 
of interest, banks' profitability and viability have to be taken into 
a·~count. Taking these factors in~'O consideration. the Working Group 
appointed by the Government of India in 1978 to study the DRI 
S.:heme had come to the conclu~ion that the target of 1/2 per cent of 
total advances may not be raised further. The Government of India, 
however, chose to rai'Se it to 1 per cent. The Working Group had 
e'Stimated that the banks incurred a loss of 9 per cent on their ad-
vances under the Scheme. On the basis of 9 per cent gap (wh:ch 
would have increased further by ·now) between income and expen-
diture on an outstanding balance of DRI advances at the end of June. 
1980 at Rs. 157 crores, the loss of income on this score would be in 
th:! r;~gion of Rs. 14 crores. This has to be seen against the aggregate 
published profits of public sector banks at Rs. 44.64 crores in 1979. 
Considering these aspects, it would not be possible to raiEe the target 
to 2 per cent. 

Advances under the DRI Scheme are for the weakest of the weaker 
sections of the society and SC/ST would be the main group of bene-
ficiaries under the Scheme. Government of India, increased the 
sl:lare of SC/ST under this Scheme from 33.113 per cent to 40 per cpnt. 
The target of 40 per cent fixed appears to be r~asonable, considering 
that the weakest of the weaker sections sllould include a sizeable 
portion of the total SC/ST population. This target of 40 per cent 
lend:ng to SC/ST borrowers under the scheme is the minimum that 
should go to such borrowers. As at the end of June, 1980 advances 
to SC/ST borrowers accounted for 44.2 per cent of the total outstand-
ings under the Scheme. Incidentally. Government have asked NIBM 
to make a review of the Scheme and their findings are awaited. 

(Ministry of Finance, Department of Economic Affairs (Bank-
ing Div:sion) O.M. No. 5110I81-SCT(B) dated 31-3-1982) 

Comments of the Committee 

Please see Chap'er I para 1.16 

Recommendation Serial No.8 (Para No. 3.22) 

The Committee. also, endorse .ucgestion of the Commissioner 
for Scheduled Castes and Scheduled Tribes that at least 10 per cent 
Of the total loans advanced by banks should be given to the penon, 



46 

belonging to Scheduled Castes and Scheduled Tribes to meet their 
medium and long-term credit requirements. 

Reply of Government 

Recently measures have been taken by the Government and the 
Reserve Bank to increase the ftow of credit to the weaker sections. 
The banks have been asked to raise the proportion of their advances 
to 11riority sectors to 40 p2r cent bv M::Jrch 1985 and a significant 
proportion of this enlarged credit is to be directed towards the 
weaker sections and the beneficiaries of the 20 Point Programme. 
In the agricultural sector, 50 per cent of the banks' direct lending 
is to be to the small and marginal farmers and landless labourers. 
In the small industry sector also. artisans, craftsmen and village and 
cottage industries and very small units requiring not rnore than 
Rs. 25,000 as credit are to receive double their present proportion in 
the credit going to small industry sector. 

To ensure that the Scheduled Castes and Scheduled Tribes bor-
rowers dp.l'iv(! adequate benefit frrJm t:1i:; in:oreased flow of credit to 
the weaker sections, banks have been asked to weight their District 
Credit Plans in favour of Scheduled Castes and Scheduled Tribes 
borrowers, by incorporating special schemes for development of 
activities in which the members of these communities are engaged. 

Banks have also been asked that while adopting villages for 
intensive lending. villages with sizeable population of SC!ST com-
munities may be speciaHy chosen. 

Periodical review is being made of the credit extendea to SCIST 
borrowers on the basis of priority sector returns being received from 
the branches. . 

The main difficulty being faced by the banks in rapid enlarge-
ment of the size of their credit ftow to the SCIST borrowers .is not 
related to the lack of resources or to anv h~sitati;>n on the ;lart of 
their staff to undt>rtake· suchlendinq. The main problem has been 
absence of specific area schemes with proper tie-up arrangements 
for supply of inputs and marketing of proctuce, the responsibility 
for which has to be borne by the State Government machinery at 
the district and the block leveO. Wherever such composite schemes 
have been drawn up by the State Govt. authorities or State SCIST 
Development Corporations, the banks have stepped in ~th the re-
quisite amount of credit support. 
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It is felt that the objective of augmenting the fiow of credit to 
the SC I ST borrowers in a purposeful manner can be achieved 
through the schematic approach outlined above. Stipulation of a 
lending target, without matching efforts on the part of other Govt. 
agencies concerned at the district level to ensure that the SCIST 
borrowers actually derive lasting benefit from the credit support 

. from the banks, will dilute the quality of lending and may, in the 
ultimate analysis, prove detrimental to the long term interests of 
the borrowers themselves. 

Currently the banks are participating in the implementation of 
the Integrated Rural Development Programme which is directed 
towards those below the poverty line. The Programme stipulates 
that among benefiCiaries to be identified, a sizeable proportion of 
heneficiaries should belong to Scheduled CasteslScheduled Tribes. 
It is accepted that since the Programme would be implemented In 
an integrated manner with adequate pre-lending and post-lending 
measures to sustain the viability of the self-employment ventures 
to be taken up by the borrowers, it should be possible for the banks 
to further enlarge the fiow of their credit to SqST borrowers in 
such a manner as to be beneficial to them on a 'iustalned basil. 

[Ministry of Finance, Department of Economic Affairs (Banking' 
Division) O.M. No. 5/10/Jl-SCT(B) dated 31-3-1982]-

Co,mments of the Committee 

Please see Chapter I Para 1.19. .. 
'Recommendation Serial No. 11 (Para No. 3.tI) 

The Committee feel that the present condition for a person to 
become eligible for credit under the DRI. Scheme i.e. his family 
in~ome from all sources should notcKceed Rs, 3000/- per annum in 
urban and semi-urban areas and Rs. 2JOC-l- per annum in rural areas 
needs to be reviewed. They recommend that the limit of family 
inC:lmc should be raised to Rs. 6000/- and Rs, 4000/- per annum tor 
urban/semi-urban and rural areas r.$pectively. 

Reply of Government 

The D.R.!. Scheme has been evolved for assisting the weakest 
of the weaker sections of the society. One of the eligibility criteria 
js that the family income should not exceed Rs. 3800 in urban/' 
semi-urban areas and Rs. 20001- in rural areas. Even under IRD 
Schemes, although the maximum family income of the beneficiary 
has been fixed at Rs. 3500/- it has been stipulated that families 
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falling in the lowest income group viz. those having family incomes 
upto Rs. 1500 and fro'm Rs. 1501 to Rs. 2500\- should be covered 
first for assistance under the Programme. Given the availability of 
funds, liberalisation of the income criteria would lead to the benefits 
of the DRI Scheme going to comparatively better off person,. 

L Ministry of Finance Department of ~con.omic Affairs (Banking 
Division) O.M. No. 5/10/81-SCT(B) dated 31-3-1982]-

Comments of the Committee 
Please see Chapter I Para 1.22 

Recommendation Serial No. 12 (Para No. 3.42) 

The Committee also desire that t!le present amount of credit 
admissible under the Scheme i.e. Rs. 1500 for working capital 
loans and Rs. 5000/- for term loan sh:>uld be suitably enhanced so 
that a borrower finds it sufficient to meet his needs and he has not 
to raise a part loan from other sources. 

Reply of Government 

The maximum amount of loan available under the Scheme is 
Hs. 65001- (Rs. 5,0001- as term loan and Rs. 15C() 1- as working 
capital). Within the total funds available for lending under the 
Scheme, any increase in the cre1it limit would lead to reduction in 
t,he number of beneficiaries. 

The Scheme is intended for the benefit of very poor people who 
are mainly englged on a very modest scale in agriculture and 
allied act:vities, cottage ani village industries and vacations such 
as making reasonably cheap eatables, home delivery serv~ce of 
articles and commodities of daily use, running way-side tea ~tal1s, 

plying of Felf owned manual rickshaws and cycle rickshaws, repair-
ing of shoes/sandles mainly by hand, basket making by hand etc. It 
is ·felt that a maximum amount of Rs. 5000\- for Implement.~ and 
Rs. 1000/- for working capital should be sufficient for these pur-
poses. 

L Ministry of Finance Dt'pal'tment of Economic Affairs (Banking 
Division) O.M. No. 5/10/81-SCT(B) dat~d 31-3-1982} 

Cl)mtnents of tbe Committee 

Please see Chapter I Para 1.25 
Beammendation Serial No. 13 (Para No. 3.43) 

Similarly the Committee recommend that the period of 5 years 
fix€:d for repayment should be increased so as to help the borrOwers 
to pay back the amount in easy instalments. 
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Repty of Government 

The loans under DR! Scheme are granted for undertaking 
modest productive endeavours. Since the loans are small and rate 
of interest is low, the periOO of 5 years fixed for repayment appears 
to be reasonable. It has also been the endeavour of Govemment 
that th~ benefits of the Scheme reach the maximum number :>f 
c'igible borrower. Since the funds available for lending under the 
Scheme ate limited. this is possible only if there is quicker recycling 
of fun:!s. For this reason also it may not b? advisable to increatle 
the repayment period. 

(Ministry of F;nanc2, Department of Economic Affairs (Banking 
Divis:on) O.M. No. 5i10!81-SCT(B) dated 31-3-1982] 

Comments of the Committee 

Please see Chapter I Para 1.28 

Reeommendatlon Serial No. 24 (Parl,r&ph No. 3.111) 

The Committee would like the Government to make adeqUAte 
c~ntral funds available to the C:>operativ~s so that they could be 
organised better for providing assistance to the SCheduled Castes I 
Schf:duled Tribes for their rapid e"onomic development. 

Reply of Goverament 

No comments. 

£Ministry of Finance, Department of Economic Affairs (Banking 
Djvi!l~on), OM. No. 5!10!81-SCT(B), dated the 31-3-82] 

Comments 01 the· Committee 

Please see Chapter I Para 1.31. 

Reeommeaution Serial No. 29 (P8J'llll'8ph No. .l.1t) 

Till the over.aU review as suggested above by the Committee is 
made, the Committee recommended that the Government should 
reserve 10 oer cent of the total credit available under the priority 
sector for l~nding to SCheduled Castes and Scheduled Tribes 80 that 
mort' persons belonging to these communities c:>uld take advantage 
of the priority sector lending s~heme, .•.. 



Reply of Govemment 

Please see comments in Recommendati·on St'rl81 No .. 8 Wara-
IIraph No. 3.22) 

[Ministry of Finance, Department of Economic Affairs (Banking 
Division), O.M No. 511018l-SCT(B), dated the 3]-3-82] 

Comment,; of the Committee 

Please see Chapter I Para 1.34. 

Recommendation Serial No. 30 (paragraph No. 4.10) 

The Committee would also like the Govt. to do away with the 
margin money in the case of SC/ST borrowers particularly where 
aSSE'ts created out of the pro:!ured loan are hypothecated to the 
banks. 

Reply of Govemment 

Under the existing instructions banks cannot ask for margin 
mone.v for l:>ans upto Rs. 5.000 granted to small and marginal far-
mers. FOr composite loans upto Rs. 25,003 granted to artisans, village 
and cottage industries also banks have instructions not to insist on 
any margin. Under the DRI Scheme, no margin money should be 
asked for. Further wherever subsidies are avnilable under the Cen-
tral Govt . State Govt. Schemes are in Integrated Rural Develop-
ment Programme such subsidies are to be treated as margin money 
and no additional amount is to be taken from the eligible borrowers 
as margin money. However as larger borrowers are considered to 
be in a position to meet a part of the cost their own resources they 
are required to contribute margin money. This also ensures their 
involvement in the successful implementation of the projects. 

So far as co-operative credit is concerned it is not advisable to do 
away altogether with the margin requirements. With a view to help-
ing the small farmers the ratio of share linking to borrowing has 
been relaxed by us from 10 per cent to 5 per cent from March 1977. 
In the case of loans for investment purposed borrowers are allowed 
to contribute to the share capital at 5 per cent of their borrowings 
in 4 instalments i.e. 2 per cent in the first year andl per cent in the 
subsequent 3 years. Further the share capital so contributed is reck. 
towards downpayment requirements. 

[Ministry of Finance, Department of Economic Mairs (Banking 
Division) O.M. No. 5!10181·SCT (B), dat~ the 31-3-82] 



51 

On ..... of the Committee 

Pleue See Chapter I. Para 1.37. 

Bec:ommeadatioD Serial No. 33 (Parqraph 4.23) 

The Committee are unable to agree with the view point of the 
Ministry of Finance's representative if the suggestion that interest 
at " per cent may be charged on the amount permissible under DRI 
Scheme and at higher rate of interest on amount in excess thereof 
would work to the detriment of poorer sections and therefore would 
not be in aceordance with the spirit of the scheme. They feel that 
this suggestion should be gone into deeply with a view to make more 
funds available to SC/ST borrowers for taking up productive and 
economically viable ventures. 

The ORI Scheme is basically meant to cater to the credit require-
ments of the weakest among the weak and alaist them in their efforts 
to beUer their economic condition by small productive endeavours. 
It is also not the intention of Government that comparatively larger 
borrowers should be given the benefit of DRI lending for taking up 
somewhat 'bigger ventures. Persons desirous of taking up somewhat 
bigger ventures would allO be comparatively better off and as such 
they should not be allowed to pre-empt the credit available under 
the scheme which i. meant for the weakest of the weak. 

[Ministry of Finance, Department of Economic Affairs, (Banking 
Division), O.M. No. 5110181-SCT(B). dated the 31-3-82] 

- -1- ... _ ......... Ca 'ttt.. 

Pleue see Chapter I Para 1.40. 
ReeomlDelldatlolr SerIal No. 31 (Parqrapb No .•. 41) 

The Committee need hardly point out that bulk of .~eJSd..tuIed 
Castefl'ribes communities live in the rural areas, which are without 
adequate civit amenities and living condition of aJ t~ge part of the 
people il appalllDl. The Committee feel if the objective of improv-
ing the quality of life of theee communities is to be achieved a 
substantial amount wUl have to be earmarked every year for 
advancing houaing loans to the Scheduled CastesfI'ribes .. These loans 
Ibould be JDIIde avaDable to these communJtiea through varioUl 
ftn8DCi~ iDatltutiOlls at a nommal rate of interwt. The Committee 
deeire that the maximum limit of a houaing loan for Scheduled 
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CaateslTribes should also be raised to Ra. 7,5001- with a provision 
of 25 per cent subsi~l' T~ Go~~~~ ~4 ~ like that a IYlta-
matic evaluation of' the housing needs of the Scheduled Cut. 
and Scheduled Tribes siJ.ould be un~ immediately and 
IChemes in the light of that evaluation should be evolved for 
financing from all so~ 80 ~t a ~~um ~~ Q.~ Scheduled 
Castes and' Scheduled Tribes could have a neat and clean, dwelling 
place ot their own in the minimum pOssible period. 

Reply of Govemment 
.' " .... ,:. 

The overall funds for housing earmarked by the b8nldng, sYltem 
which: w.ere~ ~. 5 cror~, ~ilc,h t\urin( ~97.9. ef4.t~ haye "~n 
augmented to'Ra. 11)0 'erotes"for l l98f ~d' ah;" sdGIkt" to' review 
Witlun:"the llmttations imPosed 'by various demands 4',om 'priority. 
and o~r seetors. ' Out of Rs. 100 cms' so earmarked 'a awn of 
Rs. 15 crores has been set apart; for individuals and' group belonging 
to SCIST and other econ~caJ.J-y )WItJl~,"ctions. to be disbursed 
in rural and aemi-urban areas. The rate of interest on advances 
for housing purposes to SC 1 ST is already lower at 4 per cent as 
-,.mst the rate of interest ranging from 12.5 per cent to 15 per cent 
applicable to Other borrowers. As regardS the maldmum Umlt for 

,loans to SCIST this has only recently been raised' 'from Rs~2,500 
to Rs. 50001-. The provision or SUbsidy as recommend.edby the 
Committee will need separate consideration by the State Gnvts. 
Ministry of Works and Houitng of Central; Go~ment. 

, . . 

[Ministry of F'iDance, Dep&rtment of Economic Alain (Bnldnl DMaioD) 
O.M. No. 5110181-SCT(B) dated 31-3-19A2] 

. , I" '" • • • ~ r' ~ . 

COIIUDeDts of the COmmittee 

Please Bee Chapter ,tP~ra. 1.403., . 
." ' l!11"~, f iif, 

. rfEW DIIlLHI; 

19t1i 5~ltl~'19~2 
A.. <;:. _Q~, 

Chai1'7n4n 

28th ABhadca, l"';'&"(S) Committee on the Wel,a"e of Scheclt&lecI 
Caites . and ScJie-dtlled Tfibe"B 

,'" 0"'. ,r 



APftNDIX 

Anaiym of tbe Action Taken by the Government on the Recommendation. 
contained in the Fourteenth Report (Seventh Lolr Sabha) oCthe Committee. 

,(Vi'" Para 4 of Introduction) 

I. Total Number ofrecommenclations 

II. Recommendation. whicb have been accepted by Govemment (Vi", 
Recommendatiaa. SerIal Numbcn: 9,10,14.15,17,18,19, "0, 
21,22,"3,"5,,,6,27,,,8,3",34,35,96,37,39.40,41,41) . . 

Number'-----------

Percentage to total 

III. ReeommeodatiOll8 which the Committee do not desire ~ punue 
in view ofOovemmcnt'. repJiC!l (ViII' Recommendatiom Serial 

'NO'. 16, 31l 

Number-------.• 

Perc:en~ to total • • 
IV. Recommendations in respect of which tetillea of Government have 

not been accepted aDd whicb reqUire nriteratioft (Vi", 
Recommendations Seriltl NOlI. I, I, 3.4.5.6.7, R, II. II, 13. 
"4.11<1.30 .33.381. 

Number------__ 

Pr.n'C'1ta.,e to tota1 

. 53 
GKGIPKRN~LS ll-l336 1..8-21-&-82-810. 

i4 

57. 1% 

4. 8% 
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